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INTRODUCTION

1, the Chairman of the Public Accounts Committee, as authorised
by the Committee, do present on their behalf, thig Fifteenth Report
on the Appropriation Accounts (Defence Services), 1965-66 and Audit
Report (Defence Services), 1967.

2. The Appropriation Accounts (Defence Services), 1965-68
together with the Audit Report (Defence Services), 1967 was laid on
the Table of the House on 25th July, 1967. Paras of the Audit Report
(Defence Services), 1967 dealt with in this Report were examined
by the Committee at their sittings held on 17th October, 1967 (fore-
noon) and 18th October, 1967 (forenoon). The Committee consi-
dered and finalised this Report at their sitting held on 3rd February,
1968. Minutes of each sitting of the Committee form Part II* of
the Report.

3. A statement showing the summary of the main conclusions/
recommendations of the Committee is appended to the Report, (Ap-
pendix V). For facility of reference these have been printed in thick
type in the body of the Report.

4. The Committee place on record their appreciation of the assis-
tance rendered to them in the examination of these Accounts by the
Comptroller and Auditor General of India.

5. They would also like to express their thanks to the officers of
the Ministry of Defence for the co-operation extended by them in
giving information to the Committee.

New DeLnr; M. R. MASANTI,
February 13, 1968 Chairman
Magha 24, 1889 (S) Public Accounts Committee.

*Not printed. One cyclostyled copy Isid on the Table of the House and five
copies placed in Parliament Library,
\J}



ARMY
Quartermaster General's Branch

#ailure to prefer claims in time for stores short landed or landed tn
a damaged condition—Parg 15—Pages 20-21.

The Embarkation Headquarters are responsible for clearing and
forwarding defence stores arriving through the port of Bombay.

1.2. During the period January, 1962, to December, 1965, there
‘were 4876 cases of military stores short landed or landed in @ damaged
condition. Of these, in 419 cases valued at Rs. 37.25 lakhs, the Head-
quarters did not either prefer claimg at all (155 cases), or in time
(264 cases), against steamer agents within the prescribed time lmit
(24 months in the case of vessels flying commonwealth flags, and
12 months in the case of others, from the date of landing). The
following is the year-wise break up of these time-barred claims.

Number of claims

Year Claims Time barred claims
due
Not Not Totat
preferred  preferred
at all in time
1962 | . . . . . . 383 R t 19
1963 . . . . . ; ) 1021 46 98 144
1964 | . ) . . . . 1975 98 113 211
1965 | . . . . . . 1497 3 42 45
ToraL . . . . . 4876 158 264 419

1.3. Taking into account the fact that the carriers’ liability per
‘peckage is limited to a certain amount, the Ministry have roughly
‘estimated that failure to prefer the 419 claimg in time would entail
a loss of about Rs. 11 lakhs.

14. An analysis of some of these cases® disclosed that there was

considerable delay in obtaining delivery or shortlanding certificates
from the Port Trust; in some cases there wag also further delay in

‘the despatch to the ultimate consignees.
SCF. Pares 4 (b), 10 (b) (i) and 16 (a).
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1.5. The Ministry have stated that the delay wag due to congestion
in the ports due to a sudden and steep increase in imports after the
declaration of the Emergency in October, 1962, on the one hand and
the time taken in posting and training staff on the other; further, in
a number of cases documents were either not received or received
late adding to the complexity of the problem.

1.6, The Secretary, Ministry of Defence stated during evidence that
claimg could be preferred only after observing an elaborate and com-
plicated procedure in regard to the collection of several documents
and information. However, considering the fact that the Embarka-
tion Headquarters had to handle all of a sudden an eight-fold increase-
in traffic (1524 lakh packages) from the pre-Emergency load of 1-91
lakhs packages, the non-preference of claims in 391 cases out of 4,876
cases may not be considered excessive.

1.7. Further, the witness stated that the difficulties arose due to
the following facts:

(a) most of the cargo was Aid cargo, the responsibility for for-
warding which rested with the foreign Governments.

(b) vast area of about 20 square miles in which the packages,
both defence and commercial, were scattered;

(c) non-receipt of documentg in time, necessitating taking over
of the goods on indemnity bond; and

(d) arrival of cargo on ships other than those by which thej
were booked.

1.8. The Additional Secretary, Ministry of Defence, while explain-
ing the procedure for preferring claims stated that the bill of lading
of the consignor and the packing account of the shippers were the
documents required for checking the correctness of storeg received.
As regards the procedure for preferring claims for stores short-land-
ed, the certificate of short-landing issued by the Port Trust authorities
and the c.if. value of stores were required. The number of cases
in which claims could not be preferred had now come down from
155 to 109. In these 109 cases the documents were not received and
as such claims could not be preferred within the stipulated time.

1.9. Asked about the measureg taken to ensure that the docmnedﬁs
were received in time from the consignors, the Additional Secretary
stated that the Ministry of Defence had Impressed upon the Indim
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'Supp'»ly Missions, in London and Washigton and their military autho-
rities in other countries the need for ensuring that documents were
forwarded in time to the Embarkation Headquarters,

1.10. Elaborating the circumstances resulting in the claims becom-
ing time-barred, the witness explained that during the period follow-
the declaration of Emergency, there was a tremendous increase in
the receipt of stores at the port. Unloading was done at the port
round the clock and sometimes to make way for the cargo from
the next ship, the cargo unloaded from the earlier ship had to be
removed by the Port Trust authorities to warehouses where it got
mixed up with other cargo. Due to the enormous quantity of stores-
it was not found possible easily to separate and segregate the
Defence cargo for delivery to the Embarkation Headquarters.

1.11. Asked about the reasons for the failure to prefer claims in
the case cf stores received in damaged condition, the Secretary
stated that the procedure for preferring claims wse the seme as
in the case¢ of stores short-landed. The question for consideration
was whether the stores were damaged during transit on the ship
or at the Port after landing. In these cases the damage was
known only when the stores were handled over to the Embarkation
Headquarters by the Port Trust authorities, Here too the congestion
and confusion in the Port Trust area had contributed to tne claims
having become time-barred. Normally the carrying agencies stood
firm on their legal rights and responsibilities and no concession about
delay in preferring claims was allowed by them.

1.12. Asked why extra staff could not be provided in time, tc
cope with the increased load, the Secretary stated: “The Embar-
kation Headquarters was not in a position to handle such an
abnormal sudden increase in the workload. Although we sanction-
ed additional staff from time to time, the dimensions of the problem,
I think, were not sufficiently appreciated at the time and this you
can judge from the fact that between May 1963, when the first
staff was sanctioned and 1966, the staff has had to be increased to
4 times what it was at this particular time. As you know, in giving:
staff both the Defence Ministry and the Finance Ministry are more
conservative than liberal. I think it took time before total dimen-
sions of the problem could be assessed. After all in 1963, 15 lakh
packages did not come suddenly. It was spread over the year. As
they began to appreciate the increasing workload, the staff was sanc-
tioned. We have had to deal with the problem in instalments more

“as a matter of caution than as a matter of assessment of the work-
load in strict terms.” : -
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1.13. The Committee foel that Govermment should have geared
their machinery at the ports, particularly the Embarkation Heed
quarters, to cope with the expected increase in the imports eof
Defence equipment and machinery following the Chinese aggression
in 1962. The Committee desire that the Ministry should now
examine whether the Embarkation Commandant could not be dele-
gated some more powers for deployment of additiona] staff upto a
certain limit to meet with any sudden spurts in the number of
packages roceived at the Port. The Committee also feel that it
should have been possible for the Defence authorities,’in consultation
with the consignors and the Indian Missions abroad, to sarrange
matters so that all documents connected with imports were recrived

without delay.

1.14. The Committee stress that there should be close co-ordination
between the Embarkation Headquarters and the Port authorities in
the matter of identification and delivery of Defence consignments

so as to obviate any delay.

1.15. The Committee also feel that adequate warehousing facilities
should be made available at Bombay and other major Ports where
the Defence consignments could be stored in a sccure condition
pending their clearance by the Fmbarkation Commandant in order
to avoid delay in tracing them and to save them from damage by
rain. The Committee would like the Ministry to examine this
further in consultation with the Port Trust authorities.

1.16. The Committee suggest that Government should make a com.
prehensive review of the arrangements for the handling of Defence

goods particularly machinery and other sensitive equipment requir-
ed for Ordnance factories and the Armed Forces so as to ensure their
oxpeditious and safe delivery and the prevention of any damage

through rein or mishandling.

1.17. The Committee also recommend that the Defence autherities
should keep a close watch on the preferring of claims and their
‘settlement so as to ensure that claims do not become time-barred

and that they are settled expeditiously.
Loss of, damage to, stores after landing—Para 16—Pages 21-22.

1.18. In the following two cases, stores were damaged during the

‘long period which elapsed between landing at the port and despatch
to the ultimate consignees. No claim was preferred against the

Port Trust in either case. o



s
(a) Machines for Research and Development

1.19. Four machines costing Rs. 0-91 lakh, required by the Research
and Development Organisation in connection with the development
of indigenous materials for aircraft construction, arrived at a port
pertly in March, 1963, (4 packages)., and partly in July, 1964 (3
packages). The 7 packages were, however, received by the ultimate
consignees in February, 1964 (3 packages), October, 1964 (2 pack-
ages), July, 1965 (1 package), and March, 1966 (1 package).

1.20. On being tested one of the machines (Rs. 31,000) was found
to be completely unserviceable due to corrosion caused by exposure
to weather for a considerable time.

1.21. It was observed in this connection that there was consider-
able delay in clearing the packages from the port and in thelr
ages), July, 1965 (1 package), and March 1966 (1 package).

No. of Date of
packages Remarks
landing Clearing despatch receipt by
at port from port to consignee  consignee
3 March, March, November, February, Delay of 8 months
1963 1963 1963 1964 in despatch to the
consignee was due
to packages not being
connected with docue
ments.
2 July, August, September, October,
1964 1964 1964 1964
1 March, March, May, July, The delay of 18-24 mon-
1963 1965 1965 1965 ths in taking delivery
from the port has
I Julv, January, February, March, been attributed to the
1964 1966 1966 1966 packages not being
traceable.

1.22. During evidence, the Secretary, Ministry of Defence pointed
out that the date of clearance, from the port, of the first consign-
ment wag November, 1963 and not March, 1963 and this was brought
out by the Court of Inquiry held in this case. He further stated
that the first three packages were received on 18th February, 1964
and the last on 3rd July, 1965 and the consignes addressed the
Embarkation Headquarters in June, 1964 followed by reminders at
regular intervals. After testing of the equipment, a detailed dis-
crepancy report was sent to Research and Development Organiga-
tion with a copy to the Director General, India Supply Mission. A



¢

Court of Inquiry was held and the findings of the Court were that
the deterioration was partly due to improper storage of cases by the
Bombay Port Trust and partly due to delay in clearance by the
Embarkation Headquarters. In regard to taking up the cases with
the Bombay Port Trust, the witness stated that no claim could be
preferred against the Port Trust under the law because the time
limit had already expired. As under the Bombay Port Trust Act
the responsibility of the Port for the loss, destruction or deteriora-
tion of goods was only that of a bailee, the Port Trust authorities
had disowned any liability. In respect of the delay in clearance,
he stated that the responsibility was that of the Emburkation Head-
quarters. ,

1.23. The Additional Secretary, Ministry of Defence, stated that
there was only one shed in the Bombay Port Trust area where
Defence cargo was stacked before being despatched to the consignces
but this shed was not adequate for the enormous quantity of Defence
Stores received. Further the Defence cargo was stored in this shed
only after having been handed over to the Embarkation Headquarters
by the Bombay Port Trust.

1.24. In reply to the question of providing proper covered accom-
modation for Defence cargo being taken up with the Port Trust
authorities, the Secretary stated that the Embarkation Headquarters
had been taking up the matter with the Port Trust authorities but
due to paucity of covered accommodation and the frequency of un-
loading it was not possible to keep all the cargo in covered accom-

modation. He added, “But I think it would be possible to give
instructions to Embarkation Headquarters that wherever they can
trace at least the machine-goods which are liable to corrosion due to
rain, particularly during the monsoon, they should take it up with
. the Bombay Port Trust frequently.”

- 1.25. The Committee have already recommended in paras 1.15
and 1.16 that adequate shed facilities should be provided in Bombay
Port and other major ports for ensuring the safe handling of machi--
nery and other sensitive equipment imported for Ordnance Factorics
and Armed Forces and for their prompt onward despatch to the
consignees. The Committee would like to know, in particular, the

-action taken to improve the handling and shed facilities for Defence
‘consignments at Bombay Port. ‘

(b) Spares for generating sets

1.26. A consignment of spares for diesel generating sets received’
on 30th April, 1963, was cleared from the port only on 11th Sep-
tember, 1963, after a period of over 4 months; it has been stated
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that the packages could not be traced in the docks in the meantime.’
A regimental survey conducted a few days thereafter, on 19th Sep-
tember, 1963, found that the consignment was in a ‘wet condition
and that the contents were corroded. A Court of Inquiry convened
in September, 1965, 2 years later, to investigate the case, found that’
the cases were lying in the open while in the custudy of Bombay
Port Trust resulting in ingress of rain water intc the cases; it was
of the opinion that the deterioration was due primarily to improper
storage of the cases by the Bombay Port Trust and partially ¢o the

delay in clearance of the consignment by the Embarkation head-
quarters.

1.27. The consignment was received by the consignee Air Force
equipment depot on 25th September, 1963. The serviceable items
were, however, brought on charge by the depot only in Maich—June,
1964 (6 to 9 months later), and action in regard to “repairable” and
“unserviceable” items was initiated in January, 1965 (after another
7 months); the loss statements amounting to Rs. 23,054 were prepared
in March, 1965, for regularisation of the loss involved in respect of

deficient and damaged items. The loss had not been written off
till January, 1967.

’
1.28. The Secretary, Ministry of Defence, explained that the
matter was also referred to a Court of Inquiry whose findings were:

(i) timely action was not taken to obtain the accounts from

the transportation section to check the items and bring
them on charge;

{ii) Non-observance of instructions regarding despatch of the
stores to the equipment preservation officer;

(iii) delay in initiation of action for categorisation of the 1tems
and

1

{iv) delay in raising discrepancy report.

1.29. The witness added that as the Court of Inquiry did not fix
any responsibility, the Ministry of Defence had instructed that the
disciplinary aspect should be gone into. The Court of Inquiry were
considering now the disciplinary aspect of the case

-1.30. The Committee are not able to appreciate the delay of two
Years in comstituting a Court of Inquiry to investigate this case.
The Committee consider that it should be incumbent in such cases
for the Court of Inquiry to pin-point the responsibility for the lapses
-so that necessary action, may be taken against all those found guilty
of dereliction of duty.
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Unauthorised issue of rations on a higher scale—Para 27, Pages 36-38:

1.31. Until January, 1964, a certain Sector ‘A’ of the Northern.
Border was treated as a peace area. Troops stationed in this sector
were, therefore, entitled to the following rations:—

Officers—Nil (No free rations at all)

Other Ranks—Rations on the peace scale; those posted at high:
altitude were also entitled to certain extra items.

In addition, all ranks (both officers and other ranks) were in
eceipt of a special compensatory allowance.

1.32. Troops in field service areas of the Northern Border were
~ 1titled to rations on the field scale (and certain other concessions).
Those posted at high altitudes were, in addition, eligible for—

(i) Some extra ‘high altitude’ rations which were the same as
those admissible to troops in Sector ‘A’ till August 1962.
In September, 1962, these were revised and additional
items like oat meal, milk toffee etc. were also included;

(ii) a high altitude uncongenial climate allowance, the amcunt
of which was roughlv equal to the special compensatory
allowance payable in Sector ‘A’

1.33. Sector ‘A’ was declared to be field service area from 1st
February 1964 and only from that date troops posted in that sector
became entitled to same rations and allowances (as also other con-
cessions) as those in other field areas.

1.34. Troops in high altitude in Sector ‘A’ were, however, sup-
plied extra ‘high altitude’ rations on the scales admissible to those in
field service areas from December 1962 to July 1963. although they
were entitled to these rations on a lower scale and continued to
receive the special compensatory allowance meant for Sector ‘A’.
In the result, during the period December, 1962 to July 1963, they
received better rations than they were entitled to, as shown below,

without any reduction in the amount of the special compensatory
allowance:

Officers (at all locations) . . Received free rations (and additions! ration
in the case of those stationed at high

altitude), though they were not entitled’
to any free rations.

Other Ranks (at high altitude) . Received rations on the peace scale and
sdditional rations at a scale higher than:
that to which they were entitled.



1.35. Unauthorised issue of oat meal and milk, t- A
those posted at high altitude during December, 1862 to July, 1963.

involved an expenditure of Rs. 1.20 lakhs.

1.36. Orders have since been issued in July, 1868 to recover the:
sost of unauthorised issues from officers. The matter regardiong
over issue to other ranks is stated to be under consideration of

Government,

1.37. 1t has been stated that troops at high altitude in Sector ‘A’
were supplied ‘high altitude’ rations on the scales applicable to field’
service areas on the orders of the local Commander who felt that
conditions in this sector were such as to warrant their issues pending

Government sanction.

1.38. Consequent on stoppage of free issue from August 1963
(when they were deleted from the list of high altitude rations)
certain stock of oat meal (Rs. 0.67 lakhs) and milk toffee (Rs. 031
lakhs) valued at Rs. 1.8 lakhs became surplus to requirements. This-
was disposed of by sale to private parties in July, 1964 for Rs. 0.77°
lakhs involving a loss of Rs. 0.41 lakhs.

1.39. A comprehensive mote furnished on the subject by the
Ministry of Defence is reproduced below:—

“Vide Government of India letter dated 7th November 1960:
troops located in Sector ‘A’ were sanctioned extra rations as were
authorised to troops at high altitude in addition to the peace scale-
of rations that they were authorised to. The extra rations consisted
of the following five items:—

(a) Rum or substitute
(b) Oil Hydrogenated
(¢) Sugar.

(d) Almonds

(e) Walnuts.

These extras were at par with the extras authorised to troops:
located above 9,000 ft.

In view of the medical opinion regarding the necessity for im-
proving the extras for high altitude rations, a revised scale for high
altitudes was approved by the Ministry in August 1962, vide Gov--
ernment of India letter dated 15th September 1962. The Iletter
superseded all instructions issued on the subject of issue of extra:
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xations to troups located at/above 9000 ft. and the high altitude
rations were revised as given in Appendices to the said letter,

Since the letter of 15th September, 1962, was in supersession of

all the previous instructions in regard to issue of extra rations, the
Army Commander of Sector ‘A’ naturally interpretted it to apply to
the troops in Sector ‘A’ as well. The Government of India letter
.dated 15th September, 1962, though mentioned Al 4/S/58 dealing with
field scale of rations to troops and Al 11/S/58 dealing with field
scale rations to officers did not mention Al/8/S/58 which deals with
_peace-scale of rations for troops, which was relevant so far as Sector
‘A’ was concerned. However, the intention of (Government was to
apply the high altitude rations to all the Sectors uniformly, as is
borne out in the Notings on the file. This is also clear from the
subsequent action of Government when a Corrigendum was issued
‘to Government of India letter of 7th November, 1960 vide letter
-dated 5th January, 1963. Vide this Corrigendum, sub para (a) and
para II of the letter of 7th November, 1960 which pertains to troops
which are located above 9,000 ft., were sought to be deleted, as high
altitude rations for these troops had already been included in the
Government of India sanction of 15th September, 1962.

However, since there was some ambiguity in the Government of
India letter of 15th September, 1962, in as much as Al 8/S/58 was
‘not mentioned, Army Headquarters floated a proposal seeking to
reintroduce portions that were deleted from the letter of 7th Novem-
ber, 1860 by issue of a Corrigendum on 5th January, 1963. Some
"how or the other it was interpreted at this stage that the provisions
of Government of India letter of 15th September, 1962 were appli-
-cable only to personnel drawing rations as per Al 4/S/58 and 11/S/58
and these were not meant for troops drawing rations as per 8/S/58.
"This was not a correct interpretation. But, however, a corrigendum
"was issued on 17th April, 1963 reintroducing retrospectively from 5th
January, 1963 the extra rations that were authorised hitherto to
troops located in Sector ‘A’.

The Army Commander took up the matter with the Army Head-
-quarters seeking an amendment of Government of India letter of
15th September, 1962 to include troops located at high altitudes in
"Sector ‘A’ as they were in receipt of high altitude rations at par with
other troops in other theatres vide Government of India letter dated
"Tthe November, 1960. He stated in his letter that since the Govern-
‘ment of India letter of 15th September, 1962 was in supersession of
all existing provisions, he had authorised high altitude rations to
“troops located above 9000 ft. under the said Government letter from
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5th December, 1962 and he was issuing these rations in addition to
the existing authorised peace ration scaless Under these cir-
cumstances, he felt that the letters of 5th January, 1963 and 17th
April, 1963 were not in tune with the original orders of 7th Novem-
ber, 1960, under which extra rations were allowed to troops without
any distinction of location. He had, therefore. requested for amend-
ment of the Government letter of 15th September, 1962 so as to
include troops deployed at high altitudes in Sector 'A’. On 20th
June, 1963, Army Headquarters sent a signal to the Army Com-
mander of Sector ‘A’ asking him to stop issue of high altitude rations
to troops located in Sector ‘A’ to which the Army Commander
replied on 3rd July. 1963 stating that he had stopped issuing high
altitude rations as per directions of Army Headquarters. The audit-
ed accounts of the platoons concerned which have been verified indi-
cate that the issue of high altitude rations were actually stopped
from Tth Julv. 1963. He. however, reiterated his earlier view that
the troops located in high altitudes of Sector ‘A’ should be brought
under Government of India letter of 15th September, 1962 even
though they were drawing rations on peace scale,

It would also be pertinent to point out that the existing records
show that there was no issue of rations on field scale to troops located
in Sector ‘A’. In his letter of 3rd July, 1963, the Army Commander
has also made it abundantly clear that the troops located in Sector

‘A’ were in receipt of rations as per 8/S/58, that is, peace scale of
rations.

Thus, the irregularity, if it can be called an irregularity, is limited
to the issue of high altitude rations from 5th December, 1962 to 7th
July, 1963 to troops located in Sector ‘A’ at 9000 ft. and above. It
would be pertinent to point out here that the question of replacing
the compensatory allowance that the Army personne] received in
Sector ‘A’ by field service concessions, was initiated by the Army
Headquarters as early as in November, 1962.

The Ministry of Finance had accepted the extension of field
service concessions to the personnel in Sector ‘A’ in December, 1962,
but orders could be issued only on 1st February, 1964, as the question
2951 (Aii) LS—2.
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as to where the line of high altitude should be drawn, was under
consideration between the parties concerned.

Note 5 of Ministry of Finance (Defence/AG) on the flle quoted
above runs as under: —

“We have no objection to the cancellation of the orders autho-
rising the grant of Sector ‘A’ compensatory allowance
and the extension of the fleld service concessions, as in
operational arcas in India, to the personnel in Sector ‘A’.
It has, however, been proposed by the AHQ and the
Ministry of Defence that the personnel in Sector ‘A’
should also be allowed the high altitude/uncongenial
climate allowance and separation allowance throughout
Sector ‘A’. We regret we cannot agree to this part of
the proposals as it stands and have the following com-
ments to offer... ... "

Further in April, 1963, the decision to extend the field scale of
rations to troops in Sector ‘A’ had been more or less finalised in a
mweting in the office of Additional Secretary. However, this deci-
sion could not be implemented till Ist February, 1964. Non-issue
of these orders has worked out to the advantage of the State in that
the fleld scale of ration and field concessions for this period, that is,
April, 1963 to February, 1864, would have cost the Government a lot
more. This would show that the State has gained out of this
omission and the troops have been denied a legitimate entitlement.

In so far as officers are concerned, the Army Commander had
sought the permission of Army Headquarters vide his signal dated
the 6th December, 1962, requesting that he be permitted to issue to
officers rations as per 11/S/58, as local procurement of rations was
not possible. He had clearly mentioned that if Government did not
permit issue of free rations to officers, then the cost of rations would
subsequently be recovered from them. A decision has been taken
to recover the cost of rations issued to officers at a flat rate of
Rs. 100/- per month in instalment vide Government of India letter
dated 1st July, 1966,

It is thus abundantly clear that high altitude rations as authoris-
ed vide Government letter of 15th September, 1962, though it was
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intended to apply to troops located in all Sectors and mention of
Sector ‘A’ was inadvertently omitted, were issued to troops in Sec-
tor ‘A’ by the Army Commander through a donafide misinterpreta-
tion thereof. It will also be seen from the above that Government
have gained monetarily in this case.

Regularisation of the unauthorised issue

Officers

In so far as officers are concerned, as has already been explained
above, the Army Commander had authorised issue of rations. These
issues were being made subject to recovery in case the field service
concessions were not extended to Sector ‘A’.  Thus the unauthorised
issues upto 1st February, 1964 have been regularised under Govern-
ment of India letter dated Ist July, 1966 by recovery in instalment
from the officers.

Troops

In so far as troops are concerned the question of regularisation i
limited to the issue of high altitude rations to those located above
9000 ft. from 5th December, 1962 to 6th July, 1963 and would be
examined in due course.”

1.40. To summarise the position, troops located at high altitudes
in Sector A were allowed on Tth November, 1960, extra rations in
addition to the peace scale rations. These extra rations were on par
with those authorise for troops located above 9,000 feet. The Com-
mittee also note that the revised scale of issue of extra rations to
troops for high altitudes was issued by the Ministry of Defence on
15th September, 1962. This letter superseded all instructions on
the subject of issue of extra rations to troops located at/above 9,000
feet. Through an omission, however, no reference was given in the
body of the letter to earlier orders which had allowed troops at
high altitudes extra rations in addition to peace scale rations and
which was pertinent to the case of troops stationed at high autitudes
in Sector ‘A’

1.41. According to the Ministry’s note: “The intention of Gov-
ernment was to apply the high altitude rations to all the Sectors
uniformly as is borne out in the notings on the file”.
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1.42. The Army Commander requested Government to amend
their letter of 15th September, 1962, s0 as to include within its pur-
view troops deployed in Sector ‘A’ at high altitudes, while in the
meantime he allowed extra rations to the troops at high altitudes in
Sector ‘A’ in addition to their peace scale rations, till it was specifi-
cally stopped by the Army Headquarters in July. 1963. Govern-
ment ultimately issued orders in February 1964 clarifving that the
troops and Officers in Sector ‘A’ were entitled to field scale rations
as per their orders of 15th September, 1962, According to the Minis-
try’s note, "The Ministry of Finance had accepted the extension of
field service concessions to the personnel in Sector A’ in December,
1962, but orders could be issued only on 1st February, 1964, as the
question as to where the line of high altitude should be drawn. was
under consideration between the parties concerned.”

143 The Mimstry's note further points out: “This would show
that the State has gained out of this omission and the troops have
heen denied a legitimate entitlement.”

{.44. The Committee are unhappy that, duc to a serious omission
in Government's orders of 15th September, 1962, troops at high
altitudes above 9,000 feet were issued extra rations in addition te
peace scale rations from December 1962 to July 1963 while other
troops in Sector ‘A’ stationed below an altitude of 9,000 feet were
denicd the benefit of field rations which were due to them. The
Committer do not want to limit themsclves purely to the questiom
of the financial implications but feel that in such a vital matter
affecting the morale of troops it is of the uimost importance that
orders regarding the issue of rations are framed unambiguously and
cleariy and, that. where a mistake creeps in, it is rectified with the
utinost expedition, The Committee would like Government to re-
view the position regarding the issue of extra rations te troops and
Officers in Sector ‘A’ from September 1962 to February 1964 in the
light of the spirit and intention of the relevant orders so as to obviate
any unintended hardship.

1.45. In regard to the loss due to disposal by sale of stocks of oat
meal and milk toffee rendered surplus consequent on revision of high
altitude scale of rations. disciplinary aspect and remedial measures
the Ministry of Defence have stated in their note as follows:
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“Consequent to the introduction of the revised high altituce
ration scale authorised in the AHQ letter of 21st August, 1963 effec-
tive from 1st December, 1963. the following stocks of oatmeal and
milk toffee became surplus to the requirements:---

(a) Oatmeal . 23-550 tonnes
(b) Milk Toffee .. 33617 tonnes

The provisioning for the extras for high altitude rations was
based upon the optimum strengths considered likely to be posted at
high altitude for operational requirements. When oatmeal and milk
toffee were taken off the scale in the revised high altitude ration
scales, the anticipated consumption of the available quantities of
these 2 items was worked out on the likely strengths that might oe
deployed at high altitude and not on the then actua] strengths at
high altitude. Hence the indication was given that the available
stocks were likelv to be consumed by the 30th November, 1963. In
actual fact. The build up at high altitude did not materialise.

Hence the stocks available could not be consumed as per our earlicr
assessment.

Army Headquarters had cancelled the demand for 84 tonnes of
vatmeal and 43-556 tonnes of milk toffee on the CDP against the
previous demands which had not materialised. It will be appre-
ciated that the demands for which the CDP had already concluded
contracts. could not be cancelled.

The following action was taken to dispose of surplus stocks of
oatmeal and milk toffee with the minimum loss to the State: —

(a) Issue of milk toffee in lieu of raisins and copra was
authorised. Milk toffee was also issued in lieu of boiled
sweets to non-smokers.

(b) Oatmeal was authorised in lieu of cornflakes to entitled
personnel.

(¢) Issues to Awr Force and Navy were also made and their
future demands adjusted to the extent the estimated
storage life of stocks permitted.

(d) Transfer to other Commands was also considered but -
was not found feasible on account of similar situation
prevailing in Western Command due to non-authorisation
of these items as part of high altitude rations consequent
to the_revision of ration scales in August, 1963.
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As a result of action taken as indicated above, approximately
3-500 tonnes of oatmeal and 24-300 tonnes of milk tcffee were con-
sumed, leaving a balance of 20 tonnes of oatmeal and 9-300 tonnes
of milk toffee for disposal. The balance stocks had by then limited
residual storage lifc and had, therefore, to be disposed of to avoid
total loss to the State.

Instructions were, therefore, issued by Armv Headquarters with
the prior concurrence of Ministry of Finance (Defence) to dispose
of the shortlife stocks in question by auction or negotiation at rates
approved by the Ministry of Finance (Defence). The total quantity
of oatmeal and milk toffee disposed of, amount realised and the loss
involved are as under:—

Ttem Quantity Cost at free amount Loss
KGs 1ssue rates realised involved
R, Rs. Rs. Rs.
Qatmeal . . . 20,008 - hovs 87,038 2% 63,027:72 21,010 56
at Rs. 429 at Rs. 3-1%
per Kg. per Kg.
Milk toffee R . 4,300 000 31,155 00 13,764 00 17,391-00
at Rs. 3-35 at KRs, 1-4%
per Kg. per Kg.
41,401°56

From this it will be seen that the total cost of stocks disposed of
is Rs. 1,18,193.28 at the free issue rate and the total amount realised
by disposal is Rs. 76,791.72. This works out to approximately 65 per
cent of the total cost, which appears to be very satisfactory percen-
tage for stocks of limited residual storage life.

These facts indicate that maximum possible efforts were made to
consume the surplus stocks. Only such stocks, which could not be
consumed within the residual storage life were disposed of in the best
possible interest of the State, in accordance with the instructions
issued by Army Headquarters with the prior concurrence of Ministry

of Finance (Defence), and the maximum possible amount has beea
realised.

Disciplinary Aspect
No disciplinary aspect ig involved in this cage.
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Remedial Measures

Instructions have been issued to the QMG's Branch to the effect
that whenever proposals are initiated by them for deletion of any
item from the existing ration scales, the measures proposed to be
taken for consumption of the stocks already provisioned are planned
in advance so as to ensure that the existing stocks are consumed be-
fore they become unfit for consumption and that no surplus stocks
are left which may have to be disposed of by auction resulting in loss
to the State. Further, delegation of powers to local Commanders for
issue of shortlife stocks of any item having a storage life of only 45
days or less, in lieu of any other authorised item of ration, in con-
sultation with medical authorities, is also under active considera-
tion.”

1.46. The Committee understand that the Ministry of Defence have
issued instructions in September 1967 to the QMG’s Branch to the
offect that whenever proposals were initiated by them for deletion
of any item from the existing ration scales, the measures proposed
to be taken for the consumption of the existing stocks should be so
planned that the existing stocks were consumed before they became
unfit for consumption and that no surplus stocks were left which
might have to be disposed of by auction resulting in loss to the State.

1.47. The Committee feel that Government should have issued
these instructions about the disposal of existing stocks of rations
which became surplus tn requirements on a revision of the scales of
rations in 1963 when radical changes were made in the ration scales
so as to obviate loss to the State,

1.48. The Committee understand that the question of the delegation
of powers to local Commanders for the issue of shortlife stocks of
any item having a storage life of only 45 days or less in Heu of any
other authorised item of ration in consultation with medical autho-
rities is also under active consideration of Government. The Com-
mittee hope Government will take an early decision in the matter.

Air dropping supplies for troops in isolated posts—Para 28 Pages
38—40.

1.49, Certain isolated posts on the Northern Border are supplied
{solely or partly) by air. While most articles which are sacked or
baled are frec dropped. ie. without the aid of a parachute, boxes
and tinned articles are generally parachuted down. The supplieg are
dropped in specified dropping zones.
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1.50. Some ot the supplies dropped by air do not reach the consig-
nees due to mis-dropping, non-opening of parachutes, damage to con-
tainers, etc. Government have not laid down the permissible per-
centage of such losses.

1.51. A test check of losges in air-drops made in April-May, 1965,
in one Sector ‘A’, and whole of 1965-86 in another Secfor ‘B’, dis-
closed that the losses amounted to the following; the figures exclude
losses in abortive sorties.

IanLe 1
Unit of accountal of the Loss per cent
commaodities air-dropped
Free drop Para drop

Sector Sector Sector Sector

‘A ‘B’ ‘A '‘B*
KG . - . . . "9 (N e 3 K
Numbe: . . . . . : - 1S {1
Litre | . . . . . 114 N

1.52, Taking both the setcors together, about 3;5th of the stores
accounted for in weight were free dropped and the remaining 2/5th
para dropped; all the stores accounted for in number, or unit of cava-
city. were dropped by parachute.

1.53. While the losses in free drop were higher in Sector B. the
losses in para drop were generally higher in Sector ‘A’.

1.54. Analysing the losses commodity-wise, it is observed that
there was a wide variation in the extent of loss in comparable com-
modities in (i) the sume sector and (ii) same commodity in differen

sectors.
1.65. Details in respect of principal commodities follow:

TasLy 2
Commodiny air-dropped Unit ot Loss per cent
accountal
Sector Sector
‘Al iBl
1 2 3 4
Free dropped o
sacked or baled)

A. 1 Dai Kg. 16 209
1. Qunr " 10°6 153

3. Gram 2 99 136



¥ 2 3 4
4. Rice Kg. 92 277
5. Salt .- - 80
6. Tes .- -3 128
7- Atta <X 20
§. Barley “ 47 100

B. 1. Hay baled . 02 T
2. Clothing baled No 0=

. 1. Fruits Fresh Kg. 231 20 |
2. Vegetables tresh 14'9 3
3. Meat fresh 42 4
4. Fish fresh 16
<. Butter fresh 20

Y 1. Oil hydro tinned 12°9 Y S
2. Vegemable tiancd 16 V6
3. Fruit dnned 1076 T3,
4. Milk unned 64 nh3

E. 1. Potatoes . T 14
2. Onions 69 6y

b, Meat on hoot muatton towl 4% 1273

€5, 1. Malu-vitarmn tablets New 54 24
2. Matches 13 134
3. Cigareties 11 o2

H. Ammunition Nl

1. 1. Kerosene Jatre ¥'7 70
2. Rum ey 182
3. Petrol'73 NI, gas 9 9 6

1.56. The losses 1n respect of (1) dal, sugar, gram and rice in both
seclors, and tea and atta in Sector ‘B’ among free dropped commodi-
ties, and (ii) Oil hydro tinned, and fresh fruits in both sectors, vege-
tables and multi-vitamin tablets in Sector ‘A’, and matches, rum and.
petrol in Sector ‘B’, out of the commoditics para dropped, were much
higher than the average shown in Table 1.

1.57. The Committec desired to know why losses in respect of
commonly ccnsumable articles in one sector were higher than those
in another sector though both the sectors of the Northern border were
solely or partly maintained by air and why there were variations in
logses 'in respect of free-dropped and para-dropped items. The Secre-
tary stated during evidence, “3o far as losses are concerned, of course,
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it is, I think, impossible to achieve or even aspire to achieve any
mathematical calculation between loss in one sector or loss in the
other sector. Conditions would vary with the type of the craft used
with the efficiency, with the organisation of the dropping zones, with
the weather conditiongs and with the period that is selected for the
statistical analysis. Sector A may be taken for instance. In Sector
A, April-May was taken, which I think, is one of the worst periods
of turbulation in that sector, while in sector B the whole year has
heen taken out and there is more possibility of an averaging out.”

1.58. In respect of Sector ‘A’ the witness stated that the percentage
of losges on three different types of alrcraft were varying due to the
location of dropping zones. But this Sector was better organized as
the air-dropping operations had been going on for a number of years
while in Sector ‘B’ the airdropping operations had started only in
1962-63. Losses in Seclor ‘A’ were less than losses in Sector ‘B’ as
.the selection of dropping zones and packing ete. had been improved
through experience in Sector ‘A’.

1.59. Explaining the procedure for air-dropping operationg the
witness stated that when stores were loaded into aircraft a load mani-
fest was prepared and the manifest wag checked with the load. The
pilot of the aircraft had to account for the items he could not drop.
Where the dropping zone was on a hill, if there was a slight mis-
take, the items dropped would go down the valley.

1.60. In a note furnished to the Committee the Ministry of De-
fence have intimated that constant watch was heing m2intained by
the Army Air Transport Organisation on the incidence of losses in all
airdrops and that average percentage of losses in terms of weight
sanctioned during 1966 was 3.84 in Sector ‘A’ and 3.4 in Sector ‘B’
It was mentioned thercin that variations in losses were bound to
occur inter alia for the following reasons: —

(i) different types of aircraft used. The faster the aircraft the
greater are the chances of error, particularly in free
drops;

(i) different climatic conditions i.e.. the velocity of wind, the
presence of fog or mist affecting the visibility and the
period of the year, particularly Monsoon or non-Monsoon
period;

(lil) the size and type of the Dropping Zone and the terrain
surrounding it. If the drops cannot be retrieved because
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of the surrounding area being inaccessible or if the free
drops are likely to hit the boulders or rocks present on
or around the Dropping Zone, the losses will be compara-
tively heavier; and

(iv) the losses will vary from one type of aircraft to the other
and for different months by the same aircraft depending
upon the mission assigned to it.

1.61. In regard to reducing the losses the witness s'ated that what
was material in this case was the training of the pilot and the crew
and their abilitv ti manoeuvre the aircraft to ensure the drop only
on the dropping 7 me. The packing of the stores also needed im-
provement an: thev were trying to improve the packing. Further
due to the fast moving aircraft used in Sector ‘B’ the drop was to be
made from big heights and the loss was inevitably much more. The
witness further stated that use of the older and slower type of air-
craft in Sect.r ‘A’ was actually not safe. Again the maintenance was
more dificul' and the number of aircraft of this type was limited.
Compared to this the faster type of aircraft used in Sector ‘B’ carried
more weight and was also safer. Considering the hazards involved,
safetv should be the criterion rather than the meticulous calculation
of losses.

162 Asked whether any puidelines had been evolved by the .
Brigade Commanders for assessing the losses in free/para drop
operations th witness stated that it was a maiter of discretion and
judgment under varving conditions which prevailed from zone to
zone.

1.63. In the written note the Ministry of Defence have amplified:

“It is not pract.cable to evolve any rigid guidelines for sanc-
tioning losses in free drop/para drop of the varioug com-
modities in the various sectors as the losses depend on
various factors which cannot all he pre-judged.

The Brigade Commanders, who are authorised to investigate
the losses, are senior and responsible officers and being on
the spot know the conditions under which air dropping
takes place and are in the best position to judge the
merits of each case in the light of prevailing conditions
at the time of actual dropping and the various attendant
circumstances. Ag senior officers, they could be expect-
ed to apply their best judgment to the proper investiga-
tion of cases and the taking of suitable measures to mini-
mise the losses as far as possible.”



n

1.84 The Committee understand that the question of air-dropping
of supplies for troops has been reviewed by the Secretary, Ministry
of Defence, in consultation with the Chief of Army Staff and the
Chief of Air Staff and that it hag been decided to constitute a Com-
mittee under the chairmanship of the Deptfly Quartermaster Gene-
ral, Army Headquarters, to conduct a comprehensive enquiry into
the air-dropping operations in the Eastern and Western theatres with
a view to ascertain the precise reasons for variations in losses, suit-
ability of aircraft used, training of pilots, packaging methods adopt-
ed and improvement thercof, suitability of dropping zones, their im-
provement or re-location and the feasibility of laying down guidelines
for the acceptunee/investigation of logses by Brigade Commanders in
the light of past experience.

1.65. The Committee would like the comprehensive enquiry on air-
dropping operations te be completed at an early date so that in the
light of the findings Government may luy down suitable guidelines
for acceptance/investigation of losses and take other measures to
reduce such losses to the minimum and o dispel all apprehensions
about contrived losses or misappropriation of supplies.

Military Farms-—para 29-—-pages 40—42

1.66. The results of the working of the Military Farms during the
year 19685-66 are smiven at pages 89-—91 of the Appropriation Accounts,
Defence Services.

(a) Cost of producing raw milk

1.67. The following table shows the weighted average cost of pro-
duction and purchase of raw milk by the Military Farms during the
vear 1965-66.

Raw milk j:roduced—Rs. 1.85** per litre.

Raw milk purchased—Re. 0:97 per litre.

1.68. The cost of production includes pasteurisation charges, rough-
ly estimated at Re. 0.04 per litre, while the purchase price does not
include this element. Further buiter fat content of buffalo milk
(which comprises about 2/3rd of the milk produced|purchased) is
approximately 7.2 per cent in the case of milk produced by the Mili-
tary Farms against 6.2 per cent in the case of milk purchased from
the market. Even sllowing for these differences, however, the cost

of production of milk in the Military Farms is about 1} times the
cost of purchase.

**Excludes the cost “Rs. 2+ =3 lakhs during 1965 -66 of rearing surplus calves upto
one month,
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{b) Loss arising from delay in revision of sale rates

1.69. Bulk (about 92 per cent) of the milk was issued free to
military units, hospitals, etc. The remaining part (about 8 per cent)
was sold on cash payment mainly to entitled personnel.

1.70. The entitled customers are supplied milk at concessional rates
which are generally lower than the free issue rates. The sale on
concessional rates was introduced in 1957 with a view to increasing
the sale of milk as, prior to that date. surplus milk tn winter was
being disposed of at a loss after conversion into ghee

1.71. The table beiow shows the total amount of the loss incurred
on these sales. which represents the total amount of the concessions
granted to entitled personnel, during the last four vears.

Yeats Re. ¢ hakhs®
GhH2-51 <41
b1 (O 1]
1Oh.;-+ 4 1546
1965 -66 3R 45

1.72. The increase n luss in 1964-65 (Rs. 8.87 lakhs) and again in
1965-66 (R= 2186 lakhs) over that in 1963-64. aggregating Rs. 30.73
lakhs, was due to increase in cost of production/purchase of raw
milk on the one hand. and delav in revision of sale rates on the other.

1.73. The last yeucral revision of sale rates was effected in QOcto-
ber, 1962, Under the rules, sale rateg are required to be revised from
time to time. as and when necessary,  takine into ancecount the cost of
production, market price ete. The sale rates were, however, general-
v not revised agamn till January—March. 1966 in spite of increase
in costs from Avnril, 1984, onwuards. It has heen explained that the
revision wag not cffected earlier in anticipation of early implementa-
tion of the revized pricing policy hased nn the recommendations of
the Expert Accounting Committee. It is, however, observed that

orders laving down the new pricing {ormula were issued only on 28th
December, 1965,

1.74. Timely revision of sale rates in 1964-65 and 1965-66 would
have appreciably reduced the losses in these years.

1.75. The Ministry of Defence have furnished a compensive note
on the Audit para which is reproduced in Appendix I.

1.76. During 1965-66, the gross expenditure on milk production
worked out to Rs. 1.85 as against the average purchase rate of 97
paise per litre. The total quantity of milk produced in the Military
Farms during 1965-86 was 143.65 lakhs litres (including milk fed to
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calves) and milk purchased was 31232 lakh litres. The wm
Farm produced milk contained 7-2 per cent butter fat content and
standard non-fat content was over 8:5 per cent as compared to 6-5
per cent of butter fat content in the buffalo milk purchased. The
average butter fat content of Military Farm cow’s milk was 4'7 per
cent whereas the butter fat content of purchased cow milk was
between 37 per cent and 4 per cent. The production cost of
Rs. 1'81 (Rs. 1-85 less 4 paise for pasteurisation) for raw milk was
equivalent to Rs. 1-56 per litre of 8°2 per cent of butter fat content
milk.

1.77. About the pasteurisation cost, the Ministry's note mentions
however, “Though the rate of 4 paise per litre has been adopted as
the cost of pasteurisation for the fixation of sale/free issue rates of
milk, the Militarv Farms Directorate estimate that the actual cost
is about 6.5 paise per litre with reference to the issues from the cattle
holding farms.”

1.78. It has further been stated, “..... .. ... the gross expenditure
of Rs. 254.87 lakhs on milk production during 1965-68 includes an
amount of Rs. 19.27 lakhs on account of the write-down of the value
of young stock animals held in the capital inventory books of military
farms. Since this amount of Rs. 19.27 lakhs does nnt represent any
actual expenditure but merely an accounting liability for book ad-
justment due to the change over to the new system of valuation and
depreciation, it should be excluded for the purpose of arriving at the
real production cost of comparison with the rate of local purchase.
This works out to nearly 13 paise per litre and the production cost
would then be even below Rs, 1.43 per litre.”

1.79. In regard to the high cost of production of milk at Military
Farms, the Ministry have reiterated the reasons furnished to the
Committee earlier which were appended to the 48th Report (Third
Lok Sabha) as Appendix IV. With a view to improve the operation-
al efficiency and working results of Military Farms, the following
measures have inter-alia been taken: —

(a) culling out uneconomical low-milk-yielding cattle;

(b) artificial insemination, in the interests of economy and
better breeding;

(c) selective rearing of animals for improving future stock;

(d) closing down or conversion of losing military farms in
areas where milk is available throughout the year;

(e) recategorisation of personnel of the military farms for
maximal job output; and
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(f) improvement of agriculture by provision of greater irriga-
tion facilities, better seeds etc.

1.80. The Ministry have stated that under the old procedure prior
to January, 1968, the sale rates were fixed taking into account—

(a) financial results of the farm indicating profit/loss;

(b) production cost of milk which was a cumulative index of
the combined efficiency of all section of the Farm viz.
cultivation, cattle yard, stackyard and dairy; and

(c¢) local market rate of milk.

1.81. In pursuance of the recommendations of the Public Accounts
Committee contained in their 17th Report (Third Lok Sabha) and in
the light of the report of the Expert Accounting Committee, proposals
for revision of the system of pricing ¢f milk issues were made by
the Director, Military Farms, in December 1863, After discussion
with the Controller General, Defence Accounts and the Ministry of
Finance (Defence) on various issues, a new decentralised system of
fixing half-yearly the free and payment issue rates by a Station
Board of Officers based purely on the local market rate for equivalent
quality of milk plus an all-India average rate of 14 paise per litre
for pasteurisation and delivery charges, was decided upon. In view
of these discussions and consultations with various authorities, the
final orders could be issued only on 28th December 1965 for intro-
ducing the new system,

(b) Loss arising from delay in revision of sale rates

1.82. The Committee pointed out that about 8 per cent of milk pro-
duced in Military Farms during 1965-66 was sold on cash payment to
entitled personnel and desired to know why, though the cost of pro-
duction had been going up over the years, payment issue rates in
these cases had not been increased. The Secretary stated, “So far
as the first question is concerned, the rates that were given to entitled
categories were as a matter of concession. They were evolved
partly with a view to encourage more sales and partly as a welfare
measure for the defence personnel and their farailies. I submit
that in a matter of welfare, particularly, the cost increase is all the
more reason for its impact on these personnel. I think that it is not
only here but also in other spheres we have taken the view that the
prices need not be raised where an element of concession or subsidy
is involved. 1 know, for instance, that from the fair-price shops our
costs of procurement and handling have gone up. But, still, we have
not increased the prices.”
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1.83. In the note, the Ministry have stated:

“The concessional rates for entitled categories of customers
were introduced from the 1st February. 1957. Apart from
encouraging the purchase of milk by entitled personnel,
this concession was intended to serve as a welfare measure
for the Defence personnel and their families. When this
decision was taken, it was considered that the losses on
sale of milk at lower concessional rates would be neutralis-
ed to a considerable extent by the saving that would accrue
by the utilisation of surplus milk during winter.

The non-entitled customers were charged for cow and Standard
milk at {ree issue rates applicable to troops and hospitals,
with « surcharge of 64 paise per litre for buffaloc’s milk

The extent of concession in rates for entitled customers as
compared to rates of free issue is indicated helow:—

f.essimore than  free  issue  rates

Cow’/Standard Milk Buffalc milk

IEntitled Category | Sumier Winter Suinimner Wincer
Commasivoned Officers and Gazel- 6 1o 8 parse 20 te 24 6 1o B patse 6 1o § paise
ted Officers paid from Defence  less per litre patse  less more per li- less per litre
Services  Bstimates and  then per hitre. tre.
Tamilies.

Euttded Category 11

OO other ranks and non-gazet- 20 to 24 28 1o 36 Same  as 14 o 16
ted civilans patd From Defence  pance fess per paise less per free nsue paise Joss per
Services Bstimates and thewr fa-  litre litre. rate litre.
mihes,

The Stations of India were divided into six distinet groups
and separate sets of rates were prescribed for each.”

1.84. In respect of losses on account of payment issues, the Minis-
try have stated that the bulk of payment issues was in the form of
cow’'s milk and to offset the deficiency, buffalo milk was purchased
and issued after blendings; the cost of blended milk heing approxi-
mately 64 per cent of the purchase rate of buffalo milk. As such,
the losses on payment issues worked out on the basis of difference
between purchase rates plus overheads on pasteurnisation and delivery
and the payment issue rates would be Rs. 10.36 lakhs and not Rs. 28.45
lakhs. If no payment issues were made, the loss to Military Farms
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would be reduced by this amount provided the element of delivery
and pasteurising charges in payment issues was taken into account
at the average rate of 14 paise per litre. Since delivery to the units
in the Cantonment area has to be made in any case, no additional
delivery cost in respect of payment customers located en route would
be necessary. If pasteurising and delivery charges are excluded,

the loss would have been only 6 paise per litre i.e. approximately
Rs. 4 lakhs.”

1.85. The representative of the Ministry of Defence stated that
“The complaint of Audit is, that since 1962 a general revision of the
free issue rates was not made. To that, we pointed out that although
a general revision was not made, periodic classification of farms bet-
ween seven categories was made from time to time and the payment
issue rates have been revised upwards from time to time. To illus-
trate this point I will point out that, for example, in 1964-65, the pay-
ment issue rate was 77 paise—I am talking of the average weighted
rate. During 1965-66, the payment issué rate was raised to 833
paise, a raise of 6.3 paise. So it is not quite correct that the payment
issue has not been revised. It has been revised.”

1.86. The representative of the Ministry of Defence further ex-
plained that in 1966, the payment issue rates were linked to free issue
rates through the following mathematical formula:

“The free issue rates are derived from the local market rates
for equivalent quality of milk bv adding a Hfat rate
of 14 paise per litre for pasteurisation and delivery charges.
The payment issue rate for non-entitled customers was
fixed by adding a surcharge of 10 paise per litre and for
the entitled customers by reducing the free issue rate by
5 paise for Category I personnel (Officers) and 10 paise

for Categoryv Il personnel (JCOs, OR and non-Gazetted
staff).

Since free issue rates are required to be revised every six months
‘the payment issue rates are also automatically revised.”

1.87. The Ministry have further stated that the introduction of the
new accounting procedure with effect from 1st April 1966 and the
adoption of various economy measures have had an impact on the
production cost of milk in military farms. According to the unaudit-
ed figures of annual accounts of military farms, the All India average
2951(Aii) LS—3.



28

production cost and purchese rate of whole milk in 1966-67 as com-
pared with 1965-68 were as follows:—

Average Aversge
purchase

production
Cost per raic per
titre litre
Rs Rs.
‘e 196866 (Audited” 1 ¥e 9T
th 1ohn-67 U nawdnted! 11 1o

If due credit is given for the fact that the farm produced milk is
richer in fat content and SNF as compared to purchased milk. as al-
ready indicated, the production cost for 1866-67 would work out to
less than the average market purchase price.

1.88. According to the Ministry of Defence. overall profit/loss on
military farms during the past seven vears has been as follows:

Overall
Yeur Profit,
loss
Rs. {in lakhs:

1959-60 s O Ny
1960-61 e 16 ¢
1961-62 fa00 12 99
1962-63 Lo N-8Bo
1963-64 R X B &
1964-6< L 2166
* 1965-66 S
*1966-67 (Unaudited) . 663"

189, Th; Vs‘vorking of the Milit.ary Farms hadbeenc_om;e;\led
on by the Committee in their 17th, 40th and 48th Reports (Third
Lok Sabha).

1.90. While the Committee are glad to note the improvement in the
financial position of Military Dairy Farms in 1966-67 after the intro-
duction of the new decentralised system, they feel that there is no
room for complacency in view of the fact that the profits made earlier
from 1961-62 to 1963-64 were followed by two yvears (1964-85 and

*The txpo iture on (i) interest on capital, (ii) rearing of unwanted calves upto one
month, and (iii} delivering of milk which wa: heing included in e production cost upto
‘d;ed ‘y;z ‘62'64-65 has been excluded whil: working out the production cost for 1965-66
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1965-88) of heavy losses. .The Committee stress that the large land
resources available with the Military Farms should be put to the
best and most remunerative use in consultation with the Indian
Council of Agricultural Research who have the requisite expertise
not only in Reld of foodgrains, horticulture, and fodder grasscs, but
also in animal husbandry. The Commitiee feel that the Ministry,
in consultation with the Ministry of Food and Agriculture and State
Governments, should examine the desirability of converting the
Military Farms into extension farms of the Indian Council of Agri-
cultural Research Agricultural Universities to demonstrate to the
neighbouring arcas the advantages which flow from adoption of
modern techniques of intensive cultivation with high yielding varie-
ties. irrigation, fertilizers. insecticides and pesticides.

1.91. The Committee would like Government to keep a close watch
on the production and price of milk in the Military Dairy Farms as
compared with other lecading Dairy Farms such as the Aarey Milk
Colony and the Kaira District Co-operative Milk Producers Union.
Similiarly they would like Government to keep a close watch on
issues on a concessional basis which are made to entitled personnel
s0 as to ensure that losses on this account are kept within the intend-
ed margin. The Committee hope that every cffort will be yiade by
Government to ensure that Military Farms do not again incur losses.

Tardy execution of “urgent” work—para 38—pages 52-53.

1.92. In August, 1963, Government accepted the necessity for a
subsidiary ammunition depot for a Command and, due to “urgent
military reasons”, authorised commencement of the work in antici-
pation of administrative approval. Up to February, 1967, however,
“go ahead” sancti~n has beer given for Rs. 101 lakhs out of the rough
estimated cost of Rs. 246 lakhs. In the meantime,

(i) 1,052 acres, ou. of 1,745 acres of land requisitioned, at an
annual rent of Rs 186 lakhs, for the project have been encroached
upon by the villagers and are under unauthorised cultivation; the
Deputy Commissioner has expressed his inability to evict them until
the lands are acquired permanently and full compensation paid to
the villagers concerned;

(ii) the imported|indigenous ammunition which the depot was to
hold ig lying elsewhere under tents.
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1.93. The incurrence of expenditure of Rs. 101 lakhs was authoris-
ed in three stages as shown below:

Lakhs of rupees
August, June, July,
b 196¢ 1966
ay Magazimes Ly stonng ammuation ) . 42
b frr 1Y Cneste and technwea] bukings e
) caddtag faraiiare . 4 -
i Baterpal wewane worke H
o Romds, wate v ernad eledirination, area
dramge 2 13 <
d U e . . 4 4 o
¥ G 1

1.94. The design for the magazines 15 stated to have been finalis-
od in September, 1963, itself. The “go ahead” sanction for expendi-
ture on magazines was, however, given in June, 1965. Some time
later 11 was found necessary to re-examine the design in the light of

the latest experience; the design was not finalised upto December,
1966,

1.95. While the construction of office accommodation and quarters
for the construction stafl was sanctioned in August, 1963, sanction
for provision of sewage was accorded in June, 1965; the work .on
clectrification and water supply to the quarters was also taken on
hand only in January, 1966. The quarters which were completed in
January, 1965, at a cost of Rs. 2.85 lakhs were, therefore, occupied
only in August, 1966, when the sewage and other facilities were pro-
vided; in the meantime, the construction staff continued to stay in a
nearby city, which centailed an expenditure of Rs. 19,000 on house
rent allowance and use of government transport between the city
and the work site.

1.96. The Committee desired to be furnished with a note on the
case which has since been received.

1.97. The Ministry of Defence have stated in their note that the
approximate estimate of Rs. 245.75 lakhs for the project wag receiv-
ed by the Army Headquarters in January, 1964 The revised esti-
mates {or the project because of Government orders for improved
specifications being adopted for projects of a long term nature were
forwarded in March, 1964 and were under Government scrutiny. In



31

the meantime because of the increase in prices and consequent in-
crease in the cost of construction, the detailed estimates were for a
sum of Rs. 290.99 lakhs, necessitating fresh acceptance of necessity
by Government as the cost had gone up more than the permissible
limit of 20 per cent. {

1.98. Further in the light of operational experience and conflicting
tactical and technical requirements, the design of the magazines was
evolved after long deliberation and finalised on 29th December, 1966.
Administrative approval to the project would be issued on comple-
tion of the scrutiny of the revised estimates received in the Engineer-
in-Chief Branch, on the basis of the revised design of the magazines.

1.99. Out of 1,710 acres of land taken over, the villagers who were
allowed to tend and harvest the standing crops on the land, continu-
ed to cultivite the land measuring 1,088 acres. The remaining re-
quisitioned area came under the active occupation of the Army autho-
rities. The District Collector was requested not to pay rental in res-
pect of this land but was stated to have replied that since the land
was formally requisitioned, there was no law under which he could
refuse payment of the compensation. The Ministry have further
stated that for the years 1964-65 and 1965-66, rent at the rate of
Rs. 1,32,234.08 per annum had been paid in respect of this area, and
that rent for 1966-67 is yet to be paid.

1.100. The Committee also find from the note that the total perma-
nent land requirement had now been estimated at 1,788 acres and that

a proposal was under consideration for the acquisition of additional
area.

1.101. As regards the buildings, the Committee find from the note
that the Military Engineer Service construction staff for whom cons-
truction of office and residential accommodation was sanctioned in
August 1963 did not move to Station ‘A’ as no arrangements for ac-
commodating them there could be made until the accommodation
sanctioned for them was completed in January, 1965 for which sew-
age and other facilities were completed only in August, 1866. From
27th September 1965 to 1st August 1966, the buildings were used by
two units and from 2nd August 1966 onwardg for residential and
storage accommodation. Since August 1966, the construction staff
including the Garrison Engineer and his office are accommodated, at
Station A. Until they could be accommodated it has been stated that
they had to remain in another station nearby and claim house rent
allowance. The Ministry have submitted that the buildings remain-
ed unutilised for 8 months only from January to September, 1965.



For the better planning and co-ordination of buflding, programme
detailed instructions have been issued by the Army Headquarters
vide letter No, 61279 /03W (Policy) dated the 9th August, 1967 (Ap-

pendix II).

1.102. The Committer are not happy that the land for the Subei-
dlary Ammunition Depet was requisitioned in 1963-84 long belere
the detalled blue-print for the Depet had beon finalised, with the
result that the land remained unutilised for more than three years
and entalled payment of rent at the rate of Rs. 132,234 per annum.

1.103. The Commitiee note that Army Headquarters have since
issued on Sth August, 1967, instructions for avoiding the recurrence
of such canes due 1o un-coordinated planned in the requisition/acqui-
sition of land. The Committee stress that Government should re-
view the position about the utilisation of requisitioned/acquired land
every year and amplify their instructions, as necessary, to ensure
that productive land which is not really required within a reasonably
short time for defence use is not unnecessarily acquired ' requisitioned.

1.104. The Commitiee also reiterate the recommendations contain-
cd in para 1.21 of their 7ist Report (Third Lok Sabha) regarding
the proper planning, coordination and provision of external services,
c.g.. sewage, roads, electricity and water supply, so that the build-
ings on completion are hrought into effective use without delay. The
Committee regret that, due to the fallure to provide external services
in time, the quarters built for the staff remained unutilised for eight
months. The Committee hope that the Army authorities will take
suitable measures to implement the instructions issued in the letter
of 9th August, 1987, for the planning and coordination of the building
programme so that such instances do not recur.

Operational Works—Para 41-—Pages 55--57,

1.105. In areas specified as operational, Commanders of field for-
mationsisectors are empowered to order the execution of operational
work which are “"works of temporary nature actually needed for the
prosecution of operations or for formations directly assisting in such
operations”; only works which cannot be undertaken under the nor-
mal procedure “without risk to the progress of operations” can be
regarded as operational warks. Since the declaration of Emergency
in October, 1962, large sums, aggregating about Rs. 22 crores, have
been spent nu such works.



1.108. The powers of the Commanders to order operational works
are unlimited. No estimates are required to be prepared for these
works. The only account kept is the imprest account in which all
cash payments are entered; the imprest account (supported by vou-
chers) is submitted to the Controllers of Defence Accountg but there
is no local audit. Thus, in the nature of things, expenditure on
operational works is incurred without detailed planning and normal
technical and flnancial control.

1.107. The following point of interest wag noticed in a review of
the expenditure on the operational works.

Works not conforming to the spirit of the rules.

1.108. Operational Works Procedure was introduced to enable
Commanders to get. at short notice, temporary works needed for ur-
gent operational requirements and is intended for areag and condi-
tions in which it is impracticable to adopt the Normal or Emergency
Works Procedure. It was, however, observed, that the operational
work ordered included also.

{a) works of a permanent nature, such as all weather roads,
which took 2 or more years to complete;

(b) sheiters, etc. located in the rear areas (away from the
forward arcas) of the operational theatre;

(c) pre-fabricated shelierg required a vear or more after the
Commanders’ orders and not for immediate use;, some
of these were stocked in  Engineer Parks outside the
operational areas.

1.109. The Army Headquarters have stated that suitable remedial
action has been taken. This includes orders that where, as in the
cases referred to in (b) above, adequate Military Engineer Services
cover is available works should ordinarily be carried out under the
Normal or Emergency Works Procedure.

1.110. The Additional Secretary, Ministry of Defence stated during
evidence that the main criterion for classifying the work as opera-
tional was the opecational requirement and not the duration of its
execution. The witness further stated *“Audit has merely said that
operational works procedure should not have been invoked for cer-
tain works. It does not say that these works cannot be covered by
the “operational works”. Audit simply says that this procedure
should not have been invoked and normal procedure should have
been adopted, because of the time taken. Our contention is that if
we had adopted the normal procedure, it would have taken longer.”
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1.111. When it was pointed out that inclusion of a work executed
in four ycars as an operational work was stretching the rule too
far, the Secretary, Ministry of Defence, submitted that what was
primarily important was the operational requirement which might
arise not only as an operational need but also because of the absence
of any other military agency for its execution.

1.112. As regards the question of misuse of authority, by local
Commanders for operational works, the witness stated that though
in theory the power conferred was unlimited, as a matter of practice,
these works were scrutinised by the supervising authorities

1.113. ‘The Committee feel that the procedure laid down for ope-
rations] works should be invoked by the Army Commanders only
where it is imperative to undertake the speedy execution of work
in the overall interest of military operations. Now that the Emer-
goncy has heen lifted by Government, the Committee feel that
the present is an opportune time to review the ‘whole procedure
for operational works in the light of the experience obtained and
to omit from its scope long term works which should more appro-
priately be carried out under the Normal Works Procedure,

1.114. The Committee would also like to stress that all*the tangi-
ble assets which have been created out of the Rs. 22 crores expended
on operational works should be properly accounted for and main-
tained.

Derequisitioning surplus land—Para 47—Page 65.

1.115. In June, 1948, Government ordered that 43 acres of laand
in Greater Bombay (originally requisitioned in May, 1944), be
returned to the owners as it was surplus to requirements, and the
buildings standing on 4 acres thereof disposed of. However, an
area of 0.1 acre only was derequisitioned in May, 1953

1.116. In March, 1958, an Inter-Services Committee recommend-
ed the release of 21 acres of land and the temporary retention of
the remainder and Government approved this in December, 1956;
nevertheless, even these 21 acres continued to be retained.

1.117. The position was again reviewed by the Inter-Services
Committee which recommended, in October, 1959, that
(i) 9 acres be acquired for a new butchery,
(ii) 18 acres be released, and
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(iii) the remaining 18 acres (15 Navy+3 Army) be reteined
temporarily.

1.118. 6 acres (against 9 recommended) were acquired for the
butchery in 1961-62 (but are still lying unutilised). No decision
was, however, taken regarding derequisitioning of the 16 acres. In
January, 1962, the Army desired that no land should be released
till its future requirements were worked out finally in view of the
impending expansion of the Army; Government accepted the pro-
posal and agreed to hold the derequisitioning in abeyance.

1.119. In November, 1964, the Inter-Services Commitice recom-
mended that the whole area of 37 acres still under requisition be
retained for a long time. Government, however, decided in July,
1966, to derequisition 33 acres and retain the remaining 4 acres (in
which some buildings existed) temporarily; the 33 acres have, how-
ever, vet to be derequisitioned (February 1967).

1.120, The period of over 18 vears (commencing from .June, 1948),
taken in derequisitioning the 33 acres of the land now propoused to
be released, which have not been put to any use in the meantime,
has resulted in an unproductive expenditure of Rs. 1.92 lakhs by
way of recurring rent charges.

1.121. The Secretary promised to furnish a comprehensive note
on the case which has since been received and is reproduced in
Appendix III, *

1.122. The following points are noticed from the note:

(a) an area of 45 acres 14 gunthas and 4 annas was requisi-
tioned in May 1944 for an Air Force project at an annual

compensation of Rs. 13,389 and Defence assets worth
Rs. 8.02 lakhs wwere created thereon;

(b) in October 1946, the Inter-Services Committee of
Quartermaster General for Land and Buildings declared
the project as surplus and recommended its disposal;

(c¢) Sanction for disposal was, however, issued only in June
1948, as Government desired the Air Force to reasses their
requirements, after Independence and confirm that the
project was surplus to requirements;

(d) After the issue of the sanction for disposal in June 1948,
the Headquarters Southern Command informed the Army
Headquarters that the buildings on this requisitioned



(e)

(0

()

(h)

0]

tk)

36

land were under occupation of Army and that the land
was being utilised by Ordnance personnel and Navy.

an area of 11 gunthas and 8 annas only was released and
handed over to the owner in March 1950;

in view of the continued occupation of the Project ana
Land by the Ordnance and Navy units the Inter-Services
Committee recommended in October, 1953 their retention

temporarily for long period;

in the meunwhile the Ministry of Works, Housing &
Supply wanted 5 acres of land in Colaba or in Greater
Bombav for the Government Test House;

in March 1956, the Inter-Services Committee again recom-

mended that 21 acres of land be disposed of. and the
orders for disposal were issued in December 1956;

the disposal of these 21 acres was kept in abeyance since
Heudquarters Southern Command had intimated Arm)
Headquarters in June, 1957 that they had s propessl for
setting up a Butchery on the land;

- view of the changed circumstances, the project was
again considered by the Inter-Services Committee twice.
The Committee recommended at their meeting on 29th
October, 1959

(1) 8 acres and 20 gunthas be retained for the hutchery;

(1) 3 acres and 4 gunthas be retained by Army temporarily

for long penod;

(11} 15 acres be retained by Navy temporarily for long

period; and

(1v) 16 acres 4 gunthas and 7 annas be disposed of.

(1) the disposal of the area of over 16 acres was not made be-

cause Headquarters Southern Command desired final
decision on the butchery;

{m) sanction of the butchery proposed in June, 1957 was not

communicated till April, 1960 as it required clearance of
Bombay Corporation, Civil Aviation authorities and pre-
paration of detailed estimates and concurrence of Finance.

(n) in 1962. the Chief of General Staff directed that in view

of the expansion of the Army no land should be released.
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(p) again in September 1964 the Inter-Services Committee
recommended that the lands be retained for a long period;

(q) an overall review of the land requirements was made in
1968 and it was decided on 18th July, 1966, that the entire
surplus land except an area of 4 acres required by the
Army, be derequisitioned.

1.123. The present position with regard to the release or retention
of the land is as follows:-—

Acres  Gunthas Annas

1! Total area requisitioned in 1943-44 . . . 45 14 K

(ti- Arca released

‘a) upto 1957 . . . . . . < 33 1
‘b m June, 1966 . . . . . . 11 | i) 4
ui} Aogquired -
{a) by Aromue Energy Commussion in November,
1957 . . . . . 7 26
{by for Butchery in December, 1961, . . 6 11 12

(av: Area to be retained

(a) by Army . . . . . . 3 29 12
‘b falling in Cheeta camp. . . . . .. [3
{v: Area for which derequisinioming orders were 1ssued
by the Collector 1n October, 1967 . . . - 37 1%
{vi) Areato be released after removing encroachments. 2 23 8

1.124. In summing up, the Ministry have stated that “the matter
has all along been under the active consideration of the ‘sovern-
ment. The orders issued originally in 1948 had to be reviewed in
the circumstances mentioned above in the light of the possible
requirements which emerged from time to time. It will also be
appreciated that it is not always possible to get back land once de-
requisitioned and particularly so in a place like Greater Bombay.
It would also appear from the facts mentioned ahove ttat orders
issued on 3rd June, 1948 to dispose of the Air Force project did not
take into account the requirements of and the actual use of the land
by other defence users. The position had, therefore, to be re-exa-
mined. It will also be seen from the table given above that 5 acres
23 gunthas 1 anna were actually released before 1958. As regards
the recommendation of the 29th October, 1966 of the QMQ’s Inter-
Service Committee to the effect that 16 acres 4 gunthas 1 appas be



‘uon
-1smbow 1038 sporsad 3uo] J0j PISHUNUNR UITWIAL JOU SIOP )} JeY) 0%
sjudwaiinbag JO UOHTIIPISULD [NJAIUD JE0W Y)Y I8 Ljuo pasnbos
ipauoisinbal s1 PuUs] Juy) WS 0) W LIAD HUNIIIIXI 0] PIGU IY)
JCNUUIIA0L) UD $54JS 0) INI] OS[8 PMOM JTUNUO)) Y], '9Z1'1
‘Apdword payIwds aq
U8 NUOISIIIP Uy} OS5 JPyuvUr sNoYipedx3 puw ayi|-ssouisng ¥ ul jno
PotIIed 3q pinoys “juawpredaq JUIUWUIIA0Y) PUR 83010 Paunry ) jo
sBurn SNOLIBA VYl HIIMIIG SUGHINI[NSUOD juy) Ine juled L[pauvy pasu
o) Iy pur] Jutuoljsmbal-ad vl0joq junocsm oyuy uaywy
Aty 3% JURUUIIA0L) JO SjurwannbII [[8-1040 Yy w0k ‘Siddoy p
ZupsnoH ‘SHOM Jo NS Y Apwpnotiaed ‘sjusunsedaq] st suty
uotu) JIY)0 PUS SIXAIIS IJUIJA] Y} UIDMINY UONRUIPIO-0I Jajuard
G PINOYS JIY) RIS SIIAIIY UMY Y} Jo sjusiuaainbag
pus] 293 13w $nool YoM yurg DY Y put ARG xay)
YY)  UIIMIIY BOHBUIPIO-00 1wl Iy PINOYs 21aYy) IUY) [0 osge
AWPe) ML HuRuamMmbal AN sul-p-sia VJgUIBAY pue] Iy Jo
aanind 1ed)d ¥ IAWY JUDUILISAGY) JBY) 0§ Is0juNung] puw pEGRIIPA
anduty] Y] SRIPS ‘UPNEm) oW on Niq ayjo up sasodmd
adudpa(] Jo) uoy)isod pus] Y} JO MIIAIL [[8-10A0 UR SBIRP INOYIIM INO
Ad4%0 PINOYS JUDUIMLIIA0Y) JuY) 18al¥ns oo oyl 9961 uwy)
JMBS LUIREMIPUN JOUu sem Aequrog ul uonivod pust Iyl JO maad
118-1220 WE, sym duaadde 0} Jqe jou asw W WWO)) Y] SZIl

L PISEIBL 3 O] SUTEWIL MOU paIB [[wwy v L[uo
pue pPaiuswe(did! ASNOIipedxa udaq SRY JWES Y] ‘SIIPIO $ANMULNY
asuajaq jo uensund ur gogr A Yigl JO UOISIIP JUIWUIIAGL)
oY} spdedal sy 9A0qR pPaledTpU!l udaq aany sjuswdojaadp soyung
ayl pue dafoad 3yl 01 papaodoe sem [esordde sanenwTUIWpE Uaym
‘0961 1dy igr uo uayw sem Asayding Iyl Nuipiedar UowIIp
YL, OACHR [1E33P Ul PIUCHIUIUL S8 PIUTWEXD FEM UOHEPUIWLWND
“31 W1 Pur ‘UOSIIP JUSUIUIIAOL) B J0U FEM WS Iyl "jo pesodsip

8¢



1 §
AIR FORCE

Incorrect assessment of requirement of aircraft spares—Para 11—
pages 15—17.

(a) Due to difficulties anticipated in importing a spare part of
certain aircraft from time to time, it was decided to manufacture the
life-of-type requirement! indigenously.

2.2, In November. 1962. Air Headquarters assessed the life-of-
type requirement at 4378 numbers. The Department of Defence
Production entered into the necessary licence agreements with foreign
manufacturers in Mav, 1964, for manufacture of this gquantity.

23, While the Department of Defence Production were negotiat-
ing heence agreements  with the  foreign  manufacturers, Air
Headquarters re-examined their re-cquipment plan.  In Julyv, 1964,
1 was finally decided that the aireraft should be phased out of ser-
vice earlier than previously envisaged. which reduced the life-of-
tvpe requirement of the part. Further examination, conducted on
receipt of an enquir. {rom the Department of Defence Production
in August, 1964, disclosed that the requirement will be still less due
mainly to the following: -

(1y the life-of-type requirement worked out  in November,
1963. was based on the mean flving effort and manufac-
turer's recommendations recarding frequency of replace-
ment of the part.  Actually, however, there was persis-
tent short-fall in the flying effort (due to delav in place-
ment of orders for other spares), wastage being less than
that envisaged in the manufacturer's recommendations:
and

{ii) certain repairable stocks, which were available, had not
been fully taken into account while working out the life-
of-type requirement.

24. In December. 1964, Air Headquarters worked out the re-
vised life-of-type requirement of the part at only 328. This quan-
tity being very small, it was considered uneconomical to manufac-
‘ture the part in India. The licence agreements were, therefore,

39



40

fore-clused in January, 1965, on payment of Rs. 1.52 lakhs (post de-
valuation) to licensor firm as compensation.

2.5. During evidence, the Secretary, Ministry of Defence giving
the background of the case. stated that the first assessment of the
requirements was made in November, 1863. On the basis of that
assessment, the Department of Defence Production went ahead
with the planmng for indigenous production and entered inte an
agreement with a foreign firm in May, 1964 for the manufacture of
life-of-type requirement. The witness added that in the meantime,
the Defence Plan was being revised and on that account the ‘life-
of-type’ was curtailed and the provisioning was based on 24 months

requirements.

2.6. Asked whether the Department of Defence Production was
not aware of the decision, taken in July, 1964, to phase out the air-
craft from service carber than previously planned. the witness re-
plied that the change in the plan was not known to them and the
decline in requirement was conseguential to the revision of the plan
and the hasis on which provisioning was to he done.

27 When asked whether the decision in July, 1964 was taken
suddenly and that there was no co-ordination and no comnuunica-
tion hetween Air Headquarters and the Department of  Defence
Production, the witness replied “the difficulty was that until the
plan was finalised. Air Headguarters could not have imtimated
any change in the assessment.” The plan was finalized towards the
end of May and after that, the matters were being discussed with
the foreign authorities in regard to the aids; “the implications of
the plan could not then be assessed either by Air Headquaarters or
by the Department of Defence Production.”

28. In response to a question, it was stated that the discussion
to phase out the aircraft first originated in February or March,
1964.  Asked in that case Air Headquarters could have known
that there was a possibility of reduction in the requirement and
they should have postponed the agreement which was signed in
May, 1964, the Secretary, Ministry of Defence stated “I agree; per-
haps an earlier indication of the provision could have beern given.
But Air Headquarters naturally did not wish to take the risk
of intimation of the reduction. Assuming that the plan was not ap-
proved in the manner in which it was discussed, then they would
have to remodify. There was a position of uncertainty and suspense
at that time.” The witness further stated that it was very difficult
to anticipate the final shape of the Plan and perhaps if a word of
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caution had been given, the Department of Defence Production
would themselves have taken a little more time. The witness ad-
mitted that “the matter could have been better assessed between
Air Headquarters and the Ministry of Defence Production™ and that
“there was lack of co-ordination in this particular case”

2.9. Asked when the department knew that the aircraft were not
being flown for the required number of hours, and why this fact was
not taken into consideration while assessing the requirement of
spares, the witness replied that the question of difference between
the authorised hours of flying and actual hours of flying had been
a thorny one. The assessment was based on the assumption that
the spares would be available according to the requirements and
not that it would not be available throughout.

2.10. Explaining further, the witness stated that monthly flying
effort adopted for computing requirement for one type of the
engines was 15 hours and for another type 16.5 hours. The total
flying effort for the life-of-type for the two types of engines were
1,07,150 hours and 1,44,784 respectively and the requirements were
assessed for the balance of fving cfforts—34,4532 hours and 40,365
hours. But in December, 1964 the monthly flying effort of the air-
craft was accepted as 10 hours based on actual experience, Conse-
quently there was reduction in the total hours to be run and the
balance of flying effort.

2.11. The witness also stated that the percentage of actual flying
hours to authorised hours had been varying from year to year. In
1864-65, higher figures were taken into account because of events
that had supervened in 1962. He however, added that “keeping in
view the spares that were likely to be made available on the basis
of provisioning, I think, they were entitled to take a more optimis-
tic attitude than what was strictly justifiable.”

2.12. The Committee had asked for certain additional informa-
tion from the Ministry. The information furnished by them is at
Appendix IV. From that the Committee note that during the years
1961 to 1964 the flying hours assumed for calculating the require-
ments of spares of these two types of air-craft were 15.0 and 16.5
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respectively. As against this, the average monthly utilisation of the
two tvpes of sir-craft, was as under:—

Yeat Type——A Type—B
1961 . ‘ . . 6 ¢ Flying hours 10-1 Flying hours.
1962 . . N Do G- 6 Deo.

1963 : . . AN Do. 9 % Do.
[ X . . by . g3 Do.

213 It has also been stated 'n the Mimstry's note that till 19863
provisioning ol spares had been related generally to the authorised
rates of atihsation for different aircraft and only thereafter a diffe-
rent method for calculating the spares was worked out which inter
aliy also ook nto consideration the actual flving effort and  the
pluns 1o phase out older types of airevaft  The Ministr: s note also
states, 1 s difficult to clam that meorrect assessment of require-
ments of  spares could  be eliminated altogether  but the measures
mentioned 1 the note and the internal correctives  applied  trom
time to time should help in reducing the instances of such incorrect
assessment.”

2.14. The Commiltee regret to note that in this case there was in-
correct assessment of requirements of aircraft spares mainly due to
the fact that (i) the life-of-type requirements were worked out an
the basis of mean Aying effort and not on the average of actual fly-
ing effort; (ii) repairable stocks were not taken into consideration,
What is more distressing is the {act that, even when the  discussion
to phase out the air-crafy first originated in February March, 1964,
no indication was given by Air Headquarters to the Department of
Defence Production of the possibility of a reduction in the require-
ments of these spares so that it could be kept in view when the De-
partment of Defence Production entered into rn arreement  with
foreign manufacturers in May, 1964, There was lack of coordination
between Ailr Headguarters and the Department of Defence Produe-
tion and this, the Committee feel, resulted in an avoidable expendi-
ture of R« 1.52 lakhs.

2.15. The Committee find from the note furnished by the Ministry
-of Defence that a number of steps have now been taken to avoid
over-provisioning of spares. They hope that the system of provision-
ing of spares in the Air-Force will be kept under constant review
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and cerrectives applied. where necessary, so that cases of this type do
neot recur.

Para 11(b).

2.16. On the basis of an indent received from Air Headquarters,
India Supply Mission, London. entered into a contract in Decem-

ber, 1963, for supply of 184 numbers of a spare part of a certain type
of aircraft.

2.17. The quantity 134 had been worked out by an Air Force

depot in January. 1963, on the basis of cent per cent replacement,
although.

(i) in July, 1961, the repair agencyv (Hindustan Aeronautics
Limited) had assessed the requirement, in consultation

with the manufacturers of the aircraft at only 12 per
cent; and

(1) till December, 1962, it had not been found necessary to re-
place the part in any of the 19 aircraft repaired.

2.18 Aur Heodquarters also failed to make a ‘echnical verification
of the requirements before placing the indent in March, 1963. In-
cident2llv, the estimated unit cost indicated in the indent was Rs, 150
as against Re 4883 at which the contract was eventually placed.

219 It was only in September. 1964, that Air Headquarters
noticed that the Hindustan Aeronautics, Ltd., had not found it
necessary to replace the part in any of the aircraft repaired. On
being consulted, Hindustan Aeronautics, Ltd., advised in October,
1964. that their revised recommendations were 20 for 100 aircraft
1o be repaired; in April, 1965, they cut down the requirement fur-
ther to 6 numbers only, as they had “not come across any rejection”
of the part in the aircraft “so far repaired”.

2.20. It was finally decided to obtain only 6 numbers to meet the
life-of-type requirements; accordingly, in May, 1965, the Air Head-
quarters requested the India Supply Mission to cancel the order for
the remaining 128. The manufacturers agreed to the cancellation,

but on payment of a compensation of Rs 1 lakh as the production
was in an advanced stage.

2.21. In November, 1966, after Audit had drawn the attention of
‘Government to the matter, Air Headquarters set up a Court of
Inquiry. The Court of Inquiry found that an officer and an airman
2951 (Aii) LS—4.

.
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in the depot which submitted the indent had not exercised due care
in working out the requirements. The officer has been conveyed the
severe displeasure of the Chief of Air Staff; the airman had already

left service.

2.22. During evidence the Committee enquired how the require-
ment of 134 spares, initially estimated, had finally come down to 6.
The Defence Secretary replied, “Actually this was due to an error
on the part of the Air Force Depot, (Hindustan Aeronautics Ltd)).
He added that a court of Inquiry was set up which held Squadron
Leader and a Sergeant responsible for the lapse. The Squadron
leader had been served with severe displeasure of the Chief of the
Air Staff.

2.23. In reply to a further query it was stated by the Defence
Secretary that “there was some mistake in assessing the informa-
tion given by HA L. What had happened was that H.A L. had given
their assessment as 6 for 50 whereas when they transmitted infor-
mation to Air Headquarters it was 1 for 1.” He also stated that
Air Headquarters did not scrutinise the requirement properly,
which was their duty to do.

2.24, Asked whether no inquiry was made in this regard, the wit-
ness stated that the person who handled the case left service on 16th
September, 1963.

2.25. The Committee enquired how it was that inquiry in the
case was held in November, 1966, after the Audit had pointed out
the lapse. The witness stated that, “the fact of the matter was that
this was never taken cognisance of earlier than the Audit Report.”
The witness further added that it had already been pointed out to
Air Headquarters that “there must be some tightening up of the
procedure for scrutiny,” and that efforts were being made to streamr
line the machinery.

226 In response to Committee’s written query “why it was not
considered necessary to hold Court of Inquiry into this case before
Audit pointed out the loss suffered by Government,” the Ministry
have stated as under:—

“The point raised by the P.A.C. has been examined in con-
sultation with Air Headquarters. It appears that ade-
quate consideration had not been given earlier to deter-
mine the responsibility for the lapses committed in this
case, prior to the receipt of the draft Audit Para i.e. Octo-
ber, 1968. Soon after its receipt, a Court of Inquiry was.
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ordered (18th November, 1968) by Air Headquarters for
investigation into the disciplinary aspect of the case. It
may, however, be stated that the lapse which led to over-
provisioning in this case was detected by Air Headquar-
ters as early as September, 1964 and efforts have been
made soon after to reduce the incidence by cancellation

of the earlier order .. .”

227. In response to the Committee's query the witness stated that
a Committee headed by Air Marshal P. C. Lal was appointed to go
into the question of provisioning the spare parts for aircraft. Re-
commendations of that Committee, the witness stated, were in the
process of implementation. The witness, however, admitted that
approach to the matter in Air Headquarters was even today not
quite on the lines on which it should have been.

2.28. The Defence Secretary further stated, “I myself have had
a very close look into it and, in consultation with Air Headquarters
and LA.C.. we are evolving a system which would be an adaptation
of the commercial system, taking into account two things. First,
Air Headquarters had to provide for certain contingencies for which
commercial airliners do not provide. Secondly, Air Headquarters
have a multiplicity of types, somie of which are not in current pro-
duction.” Even the components required for them were difficult to
be procured. The witness also added that unfortunately it was due
to our dependence on foreign markets, where the particular aircraft

had also gone out of use.

2.29. Explaining the procedure followed at present for the pro-
visioning of spares, the witness stated that due allowance was not
made in the estimates for actual experience of operations in India.
He added that the behaviour of an aircraft was different in tem-
perate and tropical climates for various reasons. He disclosed that
‘the system that we are devising now would take into account not so
much the recommendations on a theoretical basis but more on the
basis of practical experience.’

230. In response to a query, the representative of Air Head-
quarters said that in 1963 when the life-of-type requirements were
worked out they came to about Rs. 22 crores. But due to foreign
exchange difficulties, the requirement was drastically cut down and
brought down to Rs. 8 crores—the amount of foreign exchange avail-
able. The witness also disclosed that nearly 2,000 items were still
outstanding against orders placed in 1963. He added that Air
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Headquarters were still short of certain items due to that cut in
requirements,

2.31. The Defence Secretary, explaining the availability of foreign
exchange further, stated that the Ministry of Defence had been re-
presenting to the Ministry of Finance from time to time whenever
foreign exchange budget was allocated. But the Defence Ministry
were restricted to a foreign exchange ceiling due to its shortage.
The Defence Secretary had an authority to spend up to Rs. 8 lakhs
in any one case, which was considered, by and large, enough to meet
urgent requirements. The witness revealed that the powers had
also in turn been delegated to Air Headquarters and in critical
cases they could place orders on their own.

2.32. In spite of this arrangement, the witness stated that the
items ordered from abroad were not received in time from the
manufaciurers particularly in the case of spares required for air-
craft, as it took time to locate the source of supply.

2.33. The Committee are constrained to note that this is vet an-
other case (sve also para. 2.14) where an incorrect assessment of the
requirements of aircraft spares was made and this resulted in an
avoidable expenditure of Rs. 1,00,000. If Air Headquarters had scru-
tinised the indent properly, this infructuous expenditure could have
been avoided,

2.34. It is also disquieting to note that, cven though the lapse
which led to the over-provisioning was detected by Air Headquarters
in September, 1964, n Court of Enquiry was ordercd only in Novem-
ber, 1966, after Audit had drawn the attention of Government to the
matter. The Committee feel that the Court of Enquiry should have
been set up immediately the lapse was detected.

2.35. A« regards the general procedure of provisioning for spares
for aircraft, the Committce are left with the impression that the pro-
cedure for the scrutiny of indents at Air Headquarters requires to be
tightened. The Committee hope that the Ministry of Defence will
take suitable measures to streamline the procedure prevalent in this
respect at Air Headquarters,

2.36. The Commitice also stress that, in the estimates of provision-
ing of spares, due allowance should be given to the actual experience
of operations in India as that would indicate the behaviour of the
aircraft under Indian conditions and the necessity of replacement of
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different parts. The Committee hope that the Ministry of Defence
would be able to evolve g system for the provisioning of spares which
will be an adaptation of the commercial system taking into considera-
tion the special requirements of the Air Force.

Aircraft accidents in January-June 1966, para 17, page 23.

2.37. During the half year January-June, 1966. the Air Force
aircraft were involved in a certain number of accidents. 88 per
cent of the accidents occurred while the aireraft were in operation-

al or training flight; the remaining 12 per cent occurred while the
aircraft were on ground.

2.38. As required by the rules, each accident was investigated

by a Court «f Inguiry. The Court of Inquiry proceedings have
been completed in all the cases.

2.39. In 6 per cont of the cases, the aircraft were damaged be-
vond economical repairs; in a little less than half of these, one or
more members of the crew lost their lives. These accidents in-
volved a loss of about Rs. 84 lakhs.

2.40. The remuining 94 per cent of the accidents were relatively
minor. The cost of damage had been assessed in 77 per cent of
these cases and this amounted to Rs. 12 lakhs in all; in 17 per cent
of the cases the damage was to be assessed by the repair agency.

241, Only 8 per vent of the accidents (1 per cent serious and
7 per cent others) were found to be due to neglect or culpabale de-
fault; disciplinary action has been or is being taken against the
persons concerned. Of the remaining 92 per cent of the accidents,
80 per cent. werc attributed to bird hits, technical failure/malfunc-
tioning, tyre burst:, weather, etc,, which are stated to be usually

unavoidable, and 12 per cent to inexperience/error of judgment of
the crew.

2.42. The Ministry stated in March, 1967, that accidents are in-
herent in an operational service like the Air Force but every possi-
ble endeavour is being made to minimise the accidents. In connec-
tion with the latter, it has been stated that recommendations of
the Indian Air Force Accidents Committee (April-—November,
1964), which examined the adequacy of regulations for flying safe-
ty, clearing of aircraft as fit for flying and standards of training

pilots, have been accepted and that necessary action is in hand to
implement the same.



248. The Committee were informed during evidence that out
of the air accidents that took place during Janusry-June, 1968, 88
per cent were in operational or training flights. The Defence Secte-
tary promised to furnish a statement indicating the action taken
on recommendations made by the Indian Air Force Accident Com-

mittee in 1964.
2.44. The statement has been furnished by the Ministry. The

Ministry have also furnished the following figures in regard to the
number of accidents in operational flights, loss of men etc.

Yecar Accidents in Lives lost Estimated loss
operational fRs. in lakhs®
flight
January to June 196¢ 14 IS 27.62
January t¢ Junc 1960 31 8 23.68
Jamsary to Junce 1967 45 20 26.92

2.45. The Committee nre pained to note that during the half year
ending June, 1967 the number of accidents has increased along with
the loss of human life and equipment, Every effort, the Committee
feel, should be made to reduce the frequency of accidents. The Com-
mittee hope that, with the implementation of the recommendations
made by the Indian Air Force Accidents Committee, it will be possi-
ble to reduce the number of accidents. The Committee also suggest
that an analysis of the reasons for accidents in operational and non-
operational flights sheuld periodically he made with a view to taking

timely corrective measures.

Loss of an Air Force plane by fire due to neglect or default, para
18—page 24.
2.46. An aircraft costing Rs. 70 lakhs was destroyed by fire while
on the ground in February, 1964.

247. The fire occurred during the process of charging oxygen
in portable bottles in the aircraft as part of daily maintenance and
servicing. It was accentuated by the flow of oxygen under pres-
sure, as the valve was left open; the resultant flame spread rapidly to
the other portable bottles in the accompanying compartment which
further accentuated the fire and consequently destroyed the air-
craft. A Court of Inquiry found that the two ground crews who
were charging the portable oxygen bottles were blameworthy and
recommended disciplinary action against them. The Court also
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found that personnel detailed for crash tender duties were not ful-
ly conversant with their duties and recommended that they be

given adequate training.

2.48. The Ministry have stated in March, 1967, that disciplinary
action against the airmen held to blame is in progress and instruc-
tions have since been issued to ensure that personnel manning the
crash tender are thoroughly conversant with their duties.

2.49. The possibility of restoring the aircraft back to service is
being exam:ined in consultation with the manufacturers; the ques-
tion cf regularisation of the loss has been kept pending till a deci-
sion is arrived at to put back the aircraft in service or not.

2.50. At the time of cvidence, the Committee referring to the
findings of the Court of Inquiry. enquired, how inexperienced men
came to be emploved on such vital jobs. The Defence Secretary
replied that there was shortage of trained personnel and the acci-
dent was due to that reason. He also added that the persons em-
ployed were trained ones, but they were not sufficiently experienc-
ed. The witness stated that there was shortage of techniciang not
only in Air-Force, but in other branches of the Defence Services,
He added. “The training facilities were also not upto the require-
ment for sometime because of the expansion of both Air Force
and Army in recent years.”” The training facilities had, however,
been increased and were being brought in line with requirement.

2.51. Pointing out the finding of the Inquiry Committee that
‘the personnel detailed for crash fire fighting tenders were not con-
versant with the duty’ and that they be given adequate training,
the Committee asked why such persons were detailed for that job.
‘The Defence Secretary stated that “the trained fire-fighting person-
nel are quite short of requirement” not only in Air Force but in
Civil Aviation as well. He added that efforts were being made to
improve upon the fire-fighting arrangements. The availability of
crash fire-tender was not upto the mark. Only recently it had
been possible to make up the defictency and there was shortage of
only 2 crash fire-tenders at present. The crash fire-tenders were
not available in India and had, therefore, to be imported. But the
import was subjected to foreign exchange restrictions.

2.52. Replying to a query, the representative of Air Head-
quarters stated that the safety regulatipns followed in this country
had been adopted from what other countries followed and were
also improved from time to time on the basis of experience. He
also stated that there was no dificulty about foreign exchange re-
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quired for the safety equipment, as in most of the urgent cases it
was sanctioned when required.

2.53. A representative of Air Headquarters explaining fur-
ther stated that in thig particular case, the oxygen was set aflame
because of the presence of a very small amount of grease in the
area. Asked if it would not be better if a technician did his grease
duties and oxygen duties separately, the witness stated, “The fact
is that instructions are in force that grease should not come in
contact with liquid oxygen.” He added that this was a solitary
instance where accident had taken place.

254 In replv to another query, the representative of Air
Headquarters stated that initially the aircraft was categorised as
involving uneconomical repairs; subsequently it was felt that, as
such aircraft was not available abroad the repairs should be under-
taken even though thev are uncconomical. A list of spares requir-
ed had now bheen drawn up and sent to the manufacturers. The
witness, however, stated that there were certain difficulties in ob-
taining the spare.. He added that a reply was being awaited from
the manufacturers and on receipt of infuormation from them further
move in the maltir would be made.

255 In response to Committee’s written query in regard to the
total requircmrents of Air Foree for trained personnel for fire fight-
ing, the actual number of persons employed and when the defici-
ency was likely to be made up, the Ministry have stated that “the
approved cadre strength of Airtield Safety Operators (which in-
cludes trained personnel for crash fire-fighting) is 1606. In Febru-
ary, 1964, when the accident in question took place, the total sance-
tioned establishment in the Air Force for this trade was 1,298 and
the actual men in  position were 760. During 1967, the actual
strenusth has, for the first time, exceeded the sanctioned establish-

ment. The cadre requirements are expected to be completed by
Julv, 1969.”

256. The Committee are distressed to note that an aircraft costing
Rs. 70 lakhs was destroyed by fire, The Committee view with con-
cern the fact that the personnel detailed for the maintenance and
servicing of the aircraft were not sufficiently experienced und that
this was one of the contributory causes of the fire. The Committee
hope that, with the increase in the activities of the Air Force, greater
attention will be paid to recruiting, training and giving sufficient ex-

perience to the men before they are asked to handle independently
such important and delicate jobs.
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2.57. The Comnsittee desire that fire ﬁxhting arrangements at the:
Ailr Fields should be improved by providing an adequate number of

crash fire tenders and by giving adequate training to the personnel
handling the crash fire tenders.

Damage to aero-engines due to improper storage, etc.. Para 20—
Pages 25-26.

258. One helicopter engine costing Rs. 1.08 lakhs was rendered
completely unserviceable, and two air plane engines costing Rs. 2:19
lakhs were considerably damaged. due to improper storage,

ele.
Details are given below: —
(a) Helicopter engine
259. A new helicopter engine costing about Rs. 1.08 lakhs, allot-

ted to a helicopter unit in May, 1961, as a “reserve”, was stored in
a hangar without proper protective cover  and remained unused
and unattend.d 8 June. 1964 though it had been given storage
treatment effective up to only January, 1963.

2.60. The unit left the engine at the original station ‘A’ when it
moved to another station ‘B’ in June, 1962, for want of bay facili-
ties at the new location; the congine continued to remain at station
‘A’ even after the unit moved to a different station ‘C’ towards the
end of 1963. In all the engine layv unattended in a hangar at station
*A’ for over two vears till the hangar was rcquired to be cleared in
early 1964. In June, 1964, the engine was despatched to station ‘D’
which provided second line servicing facilities to the unit.

2.61. On receipt at station ‘D', the engine was found to be damag-
ed and also deficient of a number of parts. A Court of Inquiry,
convened one vear later in June, 1965 found that the engine had
sustained external damage while it lay unattended at station ‘A’
and also during transit; the extent of internal damage due to long
storage could not, however, be assessed as it needed strip examina-
tion of the engine. Further, it had also been cannibalised of a num-
ber of items while it was held in storage. The engine was, therefore,

found unfit for installation on a helicopter. No individual was, how-
ever, held responsibility by the Court.

2.62. The manufacturer’s representatives, who inspected the en-
gine later in September, 1965, stated that it would be inadvisable

to send the engine abroad for repairs as it was beyond economical
repairs due to excessive corrosion.
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2.63. Another Court of Inquiry has been convened in September,
1966, at station ‘A’ by Air Headquarters to assess the cost of dam-
age to the engme and to fix responsibility for the loss. The find-
ings of this Court are awaited (February 1967).

2.64. The representative of Air Headquarters explaining the
background of the case stated during evidence that the engine was
given to a unit as a ‘reserve’ and was kept by the unit in storage.
The unit had for certain reasons moved to another station, and
as there were no storing facilities at that station, they did not carry
the engine with them. As the unit moved further on, it was
decided to move the engine back 1o the parent base, where on arri-
val, it was found that the plastic cocooning had been opened by
unauthorised persons. A court of inquiry was, therefore, appoint-
ed, which did not blame anyone and said that it had been done
by some unknown persons.

2,85. The witness further stated that there had been three courts
of inquiry in that cage. But as enough detailed analysis of the
problem had not been found to have been done, a fourth court of
inquiry had been ordered. That inquiry was stil] in session.

2.66. Asked why successive courts of inquiry had been constitut-
ed, the Defence Secretary replied “First court of inquiry proceed-
ings were sent to the Western Air Command and from them to Air
Headquarters. 1t was found in Air Headquarters that findings of
the first court were inadequate and incomplete in many respects.
Second court of inquiry was ordered by Air Headquarters.
The proceedings indicated that Air Headquarters wanted a re-
convening of the first court of inquiry with list of points on which
further investigation was required. Obviously there were some
incomplete enquiries by different boards of inquiry in this case.”

2.67. The Committee pointed out that “in the case of helicopter
engine, the preservation treatment was effective upto January
1963, while it 'av unattended till June, 1964, and enquired why no
attempt was made prior to the date of expiry to go into the matter.
Even if the unit was moving from place to place, it should
have known that the treatment was effective only upto January,
1963. The Secrctary, Ministry of Defence stated “It is a valid point,
but this point... ... , would have to be gone into by the Court of
Enquiry”. The witness further stated that there were instructions
to look into these things. He also informed the Committee that the
warranty period in this case was one year or 200 flying hours, but
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if the damage was caused due to mishandling in transit, then it was
the responsibility of the shippers and not of manufacturers.

268. The Committee pointed out that the Court of Enquiry had
found that the engine had been cannibalised of a number of parts
and enquired if this was done under orders of any competent autho-
rity. The representative of Air Headquarters stated that canni-
balisation was authorised by Command Headquarters, but in this
case whether this was done or not, required checking.

2.69. As regards cannibalisation of a number of parts of the en-
gine and whether the same was done under the orders of the com-
petent authority, the Committee have subsequently been informed
in a written note that “the matter is under investigation by the
Court of Inquiry which is in progress. It will be possible to sup-
ply the exact information only after the finalisation of the Court
of Inquiry proceedings which is likely to take some more time.”
The Committee have also been informed that a fresh Court of In-
quiry was ordered by the Air Headquarters in June, 1967 and that
this Court of Inquiry was in progress.

2.70. The Commitice are unhappy to note that a helicapter engine
.costing Rs. 1.08 lakhs was rendered completely unserviceable due to
improper storage. Even when the engine was given storage treat-
ment effective upto January 1963, no action appears to have been
taken till June 1964 to check its condition and the engine lay unused
and unattended. The Committee feel that the unit in question should
have made adequate arrangements for the proper custody of this
engine when it was moving from one station to another.

271. The Committee note that a fresh Court of Inquiry was order-
ed in this case by Air Headquarters in June 1967, The Committee
have no doubt that, based on the findings of this Court of Inquiry, ade-
quate action will be taken against the persons responsible for this
loss. The Committee would like to be informed of the findings of the
Court of Inquiry and the action taken in this case,

2.72. The Committee desire that the Ministry of Defence should
issue suitable instructions, if none exist at present, that units while
moving from one station to another shouid make ndequate arrange-
meats for the proper custody of the costly equipment lying with them
‘S0 that eases of this type do not recur.

(b) Air plane engines—para 20—Page 26.

2.73. Two spare aero-engines valued at about Rs, 2.19 lakhs were
got overhauled from the manufacturers abroad in March, 1961, at
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@ cost of Rs. 0.62 lakh (including transportation); the overhauled
engines were warranted to have the second life of not less than 75
per cent of life of the new engines.

2.74. On receipt back in December, 1961, the cases were allowed
to lie in the open exposed to rain due, it has been explained, to
shortage of covered space in the unit. The cases were opened in
June, 1963, (18 months after receipt by the unit and 3 months after
expiry of the period for which the engines had been given storage
treatment) when the engines were found to be corroded due to
ingress of fresh water; they had, therefore, to be downgraded from
‘Serviceable’ category to ‘Republic’ category.

2.75. The full extent of damage would be known only when the
engines are examined after strapping, at the time of repairs, for
which facilities are yet 1o be established in  the country. In the
meantime, the corroded engines are lying unrepaired—5 vears after
receipt.

2.76. A Court of Inquiry was held in June, 1963, to April 1964,
but the proceedings were received in Air Headquarters only in
January, 1965. Air Headquarters found that the inquiry was “not
complete and it has been carried out in a very haphazard
manner”; a further enquiry was held only in March, 1966—14
months after receipt of the proceedings of the first inquiry. The
Court held that no one was to be blamed for the damage and its
auiings have been approved.

2.76. The representative of Air Headquarters admitted that the
aero engines mentioned in the audit para, had been kept in the open,
but, he added, in normal conditions thev could not be demaged. They
werce cocooned in metal or wooden cases with metal lining. The
cases were also protected by tarpaulines and they could not be
damaged by air or rain. The witness added that externally the
cases showed no signs of damage but on opening, it was found that
the inner metal lining had cracked. From that crack the moisture
had got into the case and damaged the engine.

2.77. In response to a query, the witness stated that instructions
had been issued that every case should be subject to internal and
external check. The Defence Secretary stated that at the time when
this case han, v uastruetions were  that these engines when they

came back in proper casing could be left untouched for a period
of two years".

2.78. The Secretary, Ministry of Defence, further stated “As a
result of the experience in this case, we have issued instructions
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that when engines come here in Indian conditions they should now
be inspected in six months time.” The Committee pointed out that
in this case inspection was done 18 months after the receipt and 3
months after the expiry of the period, for which the engines had
been given storage treatment and enquired if the outer cover was
intact when the engines were received after overhaul. The Sec-
retary, Ministry of Defence stated, “In this case the iinding of the
court was that damage occurred due to percolation of fresh water
through the crack. If the crack had been there at the time of loading
then it might have been sea water and not fresh water.” Asked as
to why there was delay in finalising this case, the Secretary, Minis-
try of Defence stated, “There was delay. The engines were opened
in the middle of 1963. When it was found that the engines had
been corroded. the Court of Inquiry assembled on 27th June, 1963
The proceedings were submitted on 10.7.1963. The final statement
was made on 2.4.1964 after the Court had cleared a number of clari-
fications asked by Chief Technical Officer.”” Asked on what basis
the first Enquiry was considered to have been conducted in a hapha-
zard manner the witpess stated “mainly the procedure was found
unsatisfactorsy by A Headquarters "

279, The representative  of Air Headquarters was of the view
that when the covering ete. was  in order, damage to the engine
might not be an act of individual. 1t might have been due to trans-
portation or jolt or defect in the original manufacture. To the
Committee's query that ‘the impression is that there is a tendency
on the part of Court of Inquiry to sav that no human being at least
in that organisation is responsibie for anv mistake,’ the Defence
Secretarv replied: “I have a'rcady noticed this and 1 have brought
it to the notice of Air Headquarters. In 3 or 4 cases, 1 have asked
for further investigation.” He further cdded: 1 feel that, in Air
Headquarters the svstem of court of inquiry requires a little more
attention.”

2.80. Asked whether any improvements had been suggested in this
regard. the witness replicd: T think what is required is that when
the Court of Inquiry is constituted. the points of reference should

be properly and adequately spelt out” He added that it was being
done now.

2.81. The witness also informed the Committee that on the courts
of inquiry there were mixed personnc] and generally officers not
connected with the cases were kept on them. After pointing out
the dates of constituting, the different courts of inquiry, in this case,
the Committee asked: “Is it the practice to appoint courts of
inquiry years after the incidence.” The Defence Secretary replied:
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"Actually, the delay was due to the fact that before the Court of
Inquiry could be properly constituted, Air Headquarters had
asked the Headquarters, Western Command, for certain informa-
tion on points connected with this engine.”

2.82. Asked whether the lapse of time did not stand in the way
of getting the evidence and proving the cases, the witness admitted
that ‘it is certainly a lapse’ and added that it was due only to delay
that the first Court of Inquiry could not hold any one responsible,
as they could not get full material. He also added that the court
of inquiry wanted clarification on some points which took them

nearly a year to get.

2.83. When asked if the Ministry thought of issuing instrictions
for appointing the courts of inquiry in time, the witness stated that
normally it was constituted fairly quickly. It was only rare that
a case like this happened.

2.84. The Committee have also been informed by the Ministry
of Defence that in the Air Force during the last 3 years Courts
of Inquiry had to be constituted more than once in 10 cases.

2.85 The Committee are distressed (o note that, duc to defective
storage conditions, two acro engines (value Rs. 2:'19 lakhs) which
were got over-hauled at a cost of Rs. 0:62 lakh got considerably dam-
aged. It is strange that the cases containing the cngines were open-
ed in June, 1963, i.c., 18 months after the receipt by the unit and 3
months after the expiry of the period for which they had been given
storage treatment. The Committee feel that, if the officers concerned
had been a little more vigilant, this loss could have been avoided.

2.86. The Committce note that instructions have now heen issued
that when, engines come in to Indian conditions, they should be
inspected within six months’ time. The Committee desire that, in ad-
dition to this, suitable instructions should be issued for proper storage
under covered sheds of costly equipment like aero engines, so that
they are not exposed to rain,

2.87. The Comnuittee find that, in ten cases, Courts of Inquiry had
to be reconstituted during the last three years and that in this case
alone there were two Courts of Inquiry. The Committee feel that the
system of constitution of Courts of Inquiry in Air Headquarters re-
quires a little more attention. They agree with the Secretary, Minis-
try of Defence that when a Court of Inquiry is constituted the
points of reference should be properly and adequately spelt out. Fur-
ther the Courts of Inquiry should be constituted in time so that their
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a1 gerve a useful purpose. The Committee hope that suitable
imstroctions will be tssued by the Ministry of Defence in this regard.

Air Force repair and maintenance depot—Para 22(b)-—Pages 28-29,

2.88. A jig and drill boring machine costing Rs. 5.80 lakhs,
imported from abroad, was received at an Air Force Repair and
Maintenance Depot in August, 1964, The machine was upto Febru-
ary 1967 lying in the original packing due to non-availability
of the separate airconditioned accommodation required for it.

2.89. The depot worked out its requirements of civil works
(including airconditioning) estimated to cost Rs. 2.51 lakhs, in July,
1964, only a few days before the machine was received; sanction was
accorded in October, 1966, over 2 years later. The work is now
expected to be completed in January, 1968, and the machine com-
missioned thereafter.

290. In November 1964, the depot had stated that it did net
have “full time utility” for this machine and that it may be
allotted to any other defence organisation which had “enough load
of work™ for it. Air Headquarters have, however, stated in
November, 1966 that the machine was required by the depot, and
explained that “at present all ground equipment Mod kit parts
fabricated in Repair and Maintenance Depot are being machined,
drilled and bored without using drill jigs and fixtures that can
ensure interchangeability. It is a standard engineering pratice, for
the sake of interchangeability, to use drilling plates fitted with
hardened drill bushes and drilling fixtures where holes on two or
more faces are required. In fact for all ground equipment and air-
craft components production work, Repair and Maintenance Depot
requires jigs and fixtures which can only be manufactured on this
Jig Boring Machine. Since Repair and Maintenance Depot has so
far not pointed out these lapses in the manufacturing processes, the
utility of this machine has not been appreciated by them.”

291. Under the terms of the contract, final 10 per cent payment
was to be made after the supplier had erected the machine in the
depot and handed it over in running condition. However, as the
machine could not be erected for want of the separate air-condition-
ed accommodation required, the final (10 per cent) payment was
made after “visual inspection”. In October, 1966, Air Hearquar-
ters requested the Director General, Supplies and Disposals, to re-
quest the supplier to make available the services of an engineer at
the time of installation and functional test of the machine; the
firm’s reply was awaited.
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2.92. The Committee referred to the audit para and inquired if
the discrepancies in the planning both as regards use of the ma-
«hine and construction of the building and air conditioning be treat-
ed as norma] deficiencies. The Secretary, Ministry of Defence, re-
plied that he had noticed that and had asked Air Headquarters
to investigate the matter in detail. They were going into it and
their report was awaited. The Committee then inquired if it would
lead to proper co-ordination in future. the witness stated: “This is
precisely what I have indicated.”

2.93. The Committee were also informed that according to the
contract 907 payment was to be made after inspection and proof
of despatch and balance 107 on the receipt of stores or alterna-
tively 100°7 on inspection and receipt of stores by the consignee in
good condition.

294 In reply to a query it was stated that the suppliers agreed
1o provide an enginecer for the erection of the machine. It was also
stated that it had wrongly been assessed earlier that the machine
was not required, as the machine was actually needed and was being
installed. In reply to another question. the representative of Air
Headqguarters stated that the packages had been opened and that
there was no deficiency in it

2.95. The Committee regret to note that, due to lack of co-ordina-
tion, a jig and drill boring machine costing Rs. 5:80 lakhs has not been
put to use, The Committce feel that action for the provision of civil
works (including air-conditioning) should have been taken immedi.-
ately the order for the purchase of the machine was placed. The
Commiittee hope that this lack of co-ordinnfion regarding the under-
taking of civil works and the acquisition of machinery will be inves-
tigated nand suitable remedial measures will he taken,

Recorery of rent for Bulk Petrol installations—Para. 48—Page 66.

2.96. 30 bulk petrol tanks at an airfield owned by the Air Force
were leased out to an oil company in October, 1962/January, 1963,
to enable it to refue] Air Force planes.

2.97. No agreement laying down the terms of the lease was en-

tered into with the company before the installation was handed
over.

2.98. Bills for the rent of the installation were submitted to the
company only in August, 1966, when the refuelling arrangement was
‘terminated; payment of rent totalling Rs. 6°34 lakhs was awaited till



December 1866. The bills could not be issued earlrer as it was only
in May, 1966, that Governmnt decided the agency (Air Force or
the Military Engineer Services) which would be responsible for col-
lection of rent.

2.99. Delay in the recovery of rent has resulted in an unintend-
ed financial benefit to the company; as mcasured by the interest
charges (calculated at, say, 6 per cent per annum on the over-due
amount of Rs. 6.34 lakhs). this would work out to Rs. 0.80 lakh ap-
proximately upto December, 1966.

2.100. The Committee referring to the audit para asked why
Government took about four years to decide the agency which
should collect the rent. The Defence Secretary stated, “This is an
inter-services dispute which goes on sometimes, and 1 have really
no justification or cxplanation for it”

2.101. He added that this dispute was going on between the two
services, Air Headquarters and Enginecr-in-Chief’s branch  till the
end of December, 1965. The witness informed that the company
had agreed to pav Rs. 3.24 lakhs on the basis of first assessment.

2.102. The Committee regret to note that, due to an inter-services
dispute, it took a period of about 34 years for the Govermment to de-
cide about the agency which would be responsible for the collection
of rent from the oil company. The Committce desire that suitable in-
structions should be issued to avoid such inter-services disputes, In
case of doubt, a reference should be made to the Ministry of Defence,
without loss of time, for suitable instructions. The Committee would
also like to be informed of the recovery of dues from the oil company
in question,

New DeLmn; M. R. MASANTI,
February 13, 1068,
Magha 24, 1888 (Saka). Chairman,

Public Acecounts Committee,

e

2951 (Aii) LS—5.



. APPENDIX |
(Vide para 1.75 of this Report)
MINISTRY OF DEFENCE/D(QS)
Avvrr Rerort, Drrnce Seavices, 1967
Pages 40-42—Para 28—Military Farms

A comprehensive note on the Military Farms including informa-
tion on the following points: —

(a) Percentage content of fat in buffalo milk obtaining in
AAREY MILK SCHEME and other leading State Milk
Schemes as compared to the practice obtaining in Mili-
tary Dairy Farms;

(b) Please state the economy achieved as a result of imple-
mentation of measures indicated in the Ministry of De-
fence note No. 10(12) /63/D (Budget) of 10 September,
1964 on S. No. 8 of Appendix VII to the 17th Report of
P.A.C. (1963-64) (Third Lok Sabha);

(¢) Revision of rates for free and payment issues over the
years since the Expert Accounting Committee submitted
its Report in November, 1962;

(d) Reasons for delay in implementation of the recommenda-
tions of the Report Accounting Committee;

(e) Reasons for the increase in losses; and

(f) It was stated during evidence by the representative of the
Ministry of Defence that the losses would have been grea-
ter if milk had not been issued to entitled personnel.
Please amplify.

Military Farms function as a quasi-commercial organisation.
Their main functions are to provide a reliable and hygienic supply
of dairy produce to the Defence Services and to provide fodder to
the animals. The Military Farms maintain proforma Trading and
Profit and Loss Accounts and Balance Sheet in accorcance with the
accepted concept of commmercial system of accounts. During 1965-68,
the organisation comprised of 25 main and three branch cattle hold-
ing farms, five dry and youngstock cattle farms, thirty-eight milk
purchasing and processing depots and fourteen hay baling depots.

60



Trading Accounts—1965-86

2. Relevant Statistics pertaining to the trading and profit and loss
accounts of military farms for the past seven years are given below
‘to facilitate a proper appreciation of financial results: —

Year Oversll Profits/loss

Rs. lakhs.
1959-60 . . . . . . . . (==) o-8¢9
1960-61 . . . . . . . . (=)16-15
1961-62 . . . . . . . . (+)12-99
1963-63 ) . . . . . . . (+) 88
1963-64 . . . . . . . . (+)43-11
1964-65 . . . . . . . . (~=)21-66
1965-66 . . . . . . . . (==)77-37
1966-67 {Unaudited) . . . . . . (46637

3. The deterioration in the finances of the Military Farms was
arrested and the farms brought on profit during 1961-62. This was
due inter alia to various measures taken including economy mea-
sures indicated in the Ministry of Defence note No. 10(12)/63/D
(Budget), dated the 10th September, 1964, on S. No. 8 of Appendix
VII of the 17th Report to the Public Accounts Committee (1963-64)
{Third Lok Sabha), rationalisation of the feed scales for farm ani-
mals, introduction of cheap but nutritive local feeds to provide ba-
lanced food at less cost, and reduction in the procurement cost of
gram and barley by purchasing the entire requirements during
the harvesting season when prices are low.

4. The losses during 1964-65 and 1965-66 were due to increased ex-
penditure under various heads as indicated in the Notes at pages
100 to 101 and 106 to 107 in the Appropriation Accounts of Defence
Services and Commercial Appendix thereto for the years 1964-65 and
1965-66 respectively, without corresponding proportionate increase
fn the income/receipt. The increase in expenditure under the
various main heads was due to reasons over which the military farms
had no control.

«Lost of Production of Milk during 1965-66 and its analysis.

5. During the year 1965-66, the cattle holding military farms pro-
duced a total quantity of 137.91 lakhs litres of raw whole buffalo
milk and cow milk. This was the net production excluding the
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quantity fed to the calves. The gross expenditure on milk produc-
tion worked out to Rs. 254.87 lakhs, the production cost per litre

being Rs. 1.85 as against the average purchase rate of 97 Paise per
litre.

6. The bulk of raw milk produced at the military farms is buffalo
milk of 7,2 per cent butter fat content and SNF content much higher
than 8.5 per cent. The total quantity of milk produced in the mili-
tary farms during 1965-66 was 143.85 lakh litres, including milk
fed to calves and milk purchased 312.32 lakh litres. The butter
fat content in buffalo milk purchased by the farms is about 6 to 6.5
per cent. Thus, the average cost of raw milk produced at the farms
would require to be reduced proportionately hefore comparing it
with the local purchase rates. The production cost of RBs. 1.81 (ie.
Rs. 185 less 4 Parse on account of pasteurisation) for raw  buffalo
milk 1s equivalent 1o Rs. 1-56 per litre of 6°2 per cent BF content
milk. The SNF content of the farm produced cow and buffalo milk
is much richer than in purchased milk. The butter fat content of
purchased cow milk is about 3.7 to 4 per cent onlv whereas the
average BE content of produced cow milk is 4-7 per cent.

7. Though the rate of 4 Paise per litre has been adopted as the
cost of pasteurisation for the fixation of sale/free issue rates of milk,
this is only a rough estimate of the cost of pasteurisation as men-
tionad in the Audit Para itself. The Military Farms Dircectorate es-
timate that the actual cost is about 6.5 Paise per litre with refe-
rence to the issues from the cattle holding farms. This calculation
is based on the actual milk issues, bulk of which is in the form of
blended milk. 1If the cost of pasteurisation is calculated vis-a-vis
the milk purchased/produced, it will be substantially more than
4 Paise per litre and this will corrsepondingly reduce further the
cost of production. However, w.e.f. 1-4-1966 under the new account
system, the cost of pasteurisation is not included among the ele-
ments going into the calculation of the cost of production of raw
milk.

8. It may also be pointed out that the gross expendiutre of

Rs. 254.87 lakhs on milk production during 1965-66 includes an
amount of Rs. 19-27 lakhs on account of the write-down of the value
of youngstock animals held in the capital inventory books of mili-
tary farms as a result of the adoption of the new valuation and de-
preciation system of livestock w.ef. 1st April, 1965 according to
the recommendation of the Expert Accounting Committee. Since
this amount of Rs. 19.27 lakhs does not represent any actual expen-

~ diture but merely an accounting liability for book adjustment - due
'to'the change over to the new system of valuation and depreciation,



it should be excluded for the purpose of arriving at the real pro-
duction cost for comparision with the rate of local purchase. This

works out to nearly 13 paise per litre and the production cost would
then be even below Rs. 1.43 per litre.

9. Further, though the production cost of milk in military farms
was Rs. 1.86 in 1964-65 and Rs. 1.85 in 1965-66, the average purchase
price of milk during these two years was 83 paise and 97 paise, res-
pectively. It will thus be seen that while the market price of milk
increased by 14 paise per litre during 1965-66 as compared to the
preceding year, the production cost in the military farms during
the same period calculated in the same manner decreased by
1 paise. Thus the farms efficiency improved by 15 paise per litre,

Percentage content of fat in  buffalo milk obtaining in AAREY
MILK SCHEME and other leading State Milk Schemes as com~
pared to the practice obtaining in Military Dairy Farms.

10. It is understood that the fat content in the AAREY MILK
SCHEME'’s own production of buffalo milk is 7 per cent and over,
while the fat content in the milk purchased by the scheme ranges
between 6 and 7 per cent. Different rates are paid for the milk pur-
chased by the AAREY MILK SCHEME as indicated below:—

A—Rs. 140.16 per hundred litres
(i) Januarv-—June 7% BF.
(ii) July—December 6.8% BF.
B—Rs. 128.16 per hundred litres
(i) January—June 6:2 to 6-9% BF.
(ii) July—December 6.5 to 6.7/ BF.

C—Rs. 115.16 per hundred litres
(i) January—June 6 to 6.4% BF.
(ii) July—December 6 to 6:4% BF.

The butter fat content in buffalo milk purchased by the Delhi
Milk Scheme ranges between 6.5 and 7.1 per cent. In the case of
Ahmedabad and Baroda Milk Schemes the butter fat content is about
6.5 to 7.2 per cent and in the case of Anand it is .about 6.5 to 7.5
yer cent.

As already stated above the average butter fat content in raw
dbuffalo milk produced in Military Farms is 7.2 per cent.
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Reasons for high cost of production of milk at Military Farms

11. The main factors which tend to increase the production cost
at Military Farms vis-a-vis the loca] market rates are briefly as un-
der; --

(a) High establishment cost due to the emoluments of farms
staff being governed by the Central Government scales of
pay and allowances and the service conditions of the farms
labour being subject to the Minimum Wages and Labour
Acts.

(b) Stall feeding of animals in the absence of well develop-
ed pastures and paying high prices for concentrates.

(c) High maintenance cost of animals under scientific and
hygienic conditions in proper sheds with proper water
arrangements and adequate veterinary cover.

12. It may not be realistic to compare the cost of production of
milk at the Military Farms with the local market rates. In the pri-
vate sector, organised dairies «wning cattle are almost non-existent.
Bulk of milk supply comes from petty gwalas and farmers holding
individually a small number of cows and buffaloes. Dairying is a
side line for an average farmer who owns a few milch animals for
which no extra stafl s emploved by him. He maintains cattle under
primitive conditions, uses very little concentrates to supplement the
feeding of his cattle and has a large family to assist him. Thus, he
is able to produce milk with very little expenditure. During the-
past two years, however, the local market rates of milk have been
rising rapidly. The percentage of increase in production cost each:
year is much less than the increase in local purchase rates.

Measures adopted to bring down cost of production of milk

13. Prior to 1st April, 1966, the accounts of Military Farms were-
being maintained collectively for all sections of the farms viz, cul-
tivation, cattle yard, stackyard and dairy. The cost of production
was a cumulative index of the combined efficiency of all the sec-
tions. Under the old system, it was difficult to analyse properly the
working economics of each section separately. With the switch over
to the new system of cost accounting with maintenance of separate
accounts for each section with effect from 1st April, 1966, it will
now be possible to analyse the production cost of milk in a scienti-
flo manner. With a view however to improve the operation effi-.



ciency and working results of military farms, a number of mea-
sures have recently been taken. These include:—

(a) It was observed that Military Farms were having animals
which had low actual/potential milk yield and were, there-
fore, uneconomical to maintain with the rising cost of
feed and keep. Orders were accordingly issued on 1l1th
July, 1966 prescribing the minimum standard of economi-
cal animals. Cattle adjudged below standard are being
culled out in three phases. Approximately, 8000 animals
were estimated to be below the minimum standard. By
30th June, 1967, 2,529 adult animals and 2,090 Young stock
and calves had already been culled and the process is on.

(b) To improve the future stock, selective rearing and re-
vised rearing standards have been introduced. Orders
on the peoint have issued on 18th August, 1966.

(c) In the interests of economy and better breeding, ertifi-
cial insemination centres have been started vide orders
dated 24th May, 1966. Three semen collecting and des-
patching centres have accordingly been already establish-

ed at the Military Farms of Meerut, Kirkee and Jabal-
pur.

(d) In areas where milk is available locally throughout the
year, the losing farms have either been closed or convert-
ed into milk purchasing and processing depots. The fol-
lowing farms have accordingly been closed down/con-
verted into milk purchasing Depots: —

(i) Delhi 3
(ii) Kasauli L
(ii) Pachmarhi [ C'oed:
(iv) Shahjahanpur }

((:1)) fwa;?ig: ;t}:m } Converted into milk purchasing depot.

(vii) Kirkee To be converted into a Branch of
MF Pimpri.

(e) 32 categcries of Class IV employees have been amalga-
mated in one category of farm hands so as to ensure full
utilisation of their services on different jobs according to
seasonal requirements. These orders were issued on 20th
September, 1967 and wil] facilitate better utilisation of
Class IV employees and greater economy.

(f) Improvement in agriculture by provision of greater irriga-
tion facilities, better seeds, ete.
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14. The introduction of the new accounting procedure w.ef. the
1st April, 1966 and the adoption of various economy measures have
had an impact on the production cost of milk in military farms.
According to the unaudited figures of annual accounts of military
farms, the All India average production cost and purchase rate of
whole milk in 1966-67 as compared with 1965-66 were as follows: —

Average production Average purchase

cost per litre rate per litre
Rs. Rs.
(a) 1966-67 (Audited) 1.85 0.97
(b) 1866-67 (Unaudited) 1.11 1.00

L 1 v ams b s i i+ st e 3 417 i ot koA e e s 3 s e

If due credit is given for the fact that the farm produced milk is
richer in fat content and SNF as compared to purchased milk, as
indlcated in para 6 sbove, the production cost for 1966-67 would
work out to less than the average market price,

Action taken for revising the sale rate

15. The issues of milk to troops and hospitals against ration en-
titlement are termed as free issues. For the purpose of trading ac-
counts, the free issues are treated as sales and priced at predeter-
mined rates in the books of military farms for proforma adjustment.
In addition to free issues of milk, the farms also supply milk, cream
and butter to customers on cash payment. These entitled customers
include Service Officers, Other Ranks and Civilian employees paid
from the Defence Services Estimates and their families. When diary
produce is surplus to the requirements of troops and hospitals as
per scales and entitled customers, the same is sold to non-entitled

customers.

16. The concessional rates for entitled categories of customers
were introduced from the Ist February, 1957. Apart from encoura-
ging the purchase of milk by entitled personnel, this concession was
intended to serve as a welfare measure for the Defence personnel],
and their families. When this decision was taken, it was
considered that the losses on sale of milk at lower conces-
sional rates would be neutralised to a considerable extent by
the saving that would accrue by the utilisation of surplus milk dur-
ing winter, S ETH AW
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17. To implement the aforesaid decision, the payment customers

of milk at the military farms were divided into the following three
categories and separate rates prescribed for each category:—

(a) Entitled customers under Category I

Commissioned Officers Civilian Gazetted Officers paid from
Defence Services Estimates and their families and Offi-
cers’ Messes.

(b) Entitled customers under Category Il

Junior Commissioned Officers, Other Ranks, non-Gazetted Ci-
vilian employees paid from Defence’ Services Estimates,
Farm Staff and their families, Nursing Sisters of Armed
Forces Hospitals, unit run canteens, Junior Commissioned
Officers, Other Ranks and Nursing Sisters’ Messes.

{c) Non entitled customers

Customers other than entitled cateygory.

18. The non-entitled customers were charged for cow and Stand-
ard milk at frie issue rates applicable to troops and hospitals, with a
surcharge of 64 paise per litre for buffaloes milk. The extent of con-
cession in rates for entitled customers as compared to rates of free
issue is indicated below: -

Less-more than free issue rates

Cow Standurd Milk Buffalo milk

Surmmer Winter Summer Winter
Entitled Category I

Commissioned Officers and Gazcetted Officers
paid from Defence Scrvxccs Estimates and
their families . . . 6108 20t024 6108 6to8
paise less  paise less  paisc more paise less
per litre.  per litre.  per litre.  per litre.
Entitled Category 11

JCOs, other ranks and non-gazetted civilians
paid from Defence Services Estimates and

their families. . . . . . 20to24 28t ?g Same as  14t0 16
paise less  paise less free issuc  paise less
per litre. per litre. rate. per litre.

The Stations of India were divided into six distinct groups and se-
parate sets of rates were prescribed for each.
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Old procedure of firing sale rates prior to Jan-Mar 1968,

19. As per Rule 423 Financial Regulations Part II, the sale rates
of Dairy Produce were required to be fixed by the QMG with the
concurrence of the Ministry of Finance (Defence) and revised from
time to time as found necessary. Under the old system, the following
factors were taken into account while fixing the sale rates:—

(a) Financial results of the farm i.e. figures giving profit/loss
sustained by the farms.

(b) Production cost of milk.
{(¢) Local market rate of milk.

20. The first revision of rates was initiated by the Director of Mili-
tary Farms in September 1960 after obtaining the relevant data from
the lower formations through the Controllers of Defence Accounts and
after detailed discussion with the Ministry of Finance (Defence) the
revised grouping of the various stations was published on 24th Janu-
ary, 1961. The rates for various groups were not changed but only
the stations were rearranged under the various groups with a view
to conforming to the latest financial position of the farms, and local
market rates. The second review was carried out in 1962 and further
regrouping of stations was promulgated on 11th September, 1962.

21. In pursuance to the recommendations of the PAC contained in
their 17th Report (1963-64 S. No. 9 appendix VII) that the present
system of pricing of milk was unrealistic and also in the light of the
report submitted by the Expert Accounting Committee, proposals
for revising the system of pricing of milk issues was submitted by the
Director, Military Farms in December, 1863. Various issues connec-
ted with the method to be adopted for fixing the sale rates, the charg-
es to be levied for pasteurisation and delivery, the concession in pay-
ment issueg to be given to the entitled categories of personnel, etec.
had to be discussed and sorted out in a series of meetings with the
CGDA and the Ministry of Finance (Defence). Eventually it was
decided to introduce a new descentralised system for fixing the rates
for free issues and payment issues half-yearly for each station by a
Station Board of Officers based purely on the local market rate for
equivalent quality of milk plus an All India average rate of pasteuri-
sation and delivery charges. The basis and method of calculation of
rates with reference to the local market rates for equivaleni quality
of milk to be adopted were also got checked and approved by the Chief
Cost Accounts Officer in the Ministry of Finance. These discussions
and consultations with various authorities naturally took some time
and it was, therefore, possible to issue final orders only on the 28th
December, 1965 for introducing the new system.



22. Under the new system, the sale ratey both for free issues and:
peayment issues are fixed by a Station Board of Officers, including the-
Local Audit Officer, after taking into account the local market rates.
The other two factors previously prescribed namely the profitability
of the farm and the production cost of milk were discarded. The free
issues rates are derived from the local market rates for equivalent
quality of milk by adding a flat rate of 14 paise per litre for pasteuri-
sation and deliver§ charges. The payment issue rate for non-entitled
customers is fixed by adding a surcharge of 10 paise per litre and for
the entitled customerg by reducing the free issue rate by 5 paise for
Category I personnel (Officers) and 10 paise for Category II personnel
(JCOs, OR and non-Gazetted staf).

23. Each farm had to set up a Station Board of Officers for fixing
the sale price under the new system and this procesg also took time
as they had to associate a representative of the ASC, the local Audit
Officer, and, where necessary, a suitable representative of the civil
administration on the Board. The revised pricing policy was, there-
fore, introduced in the different Yarms from different rates during
January to March, 1966. As a result of these orders, the payment is-
sue rate increased at all the places, and the increase has been as high
as 699% in some places.

24. It would, however, be pertinent to point out that even though
there was no major revision of sale rates during 1963-64, 1964-65 and
1965-66, stationg were shifted from lower rate group to higher rate
group taking into account the milk rateg and financial position of the
military farms concerned. The comparative figures of weighted ave-
rages of free issue rates, payment issue rates and purchase rates dur-
ing the financial years 1963-64, 1964-65 and 1965-66 are as under:—

Free issue  Payment  Purchase
rate  isuerale  rate row
(Blended|  Buff. cow| (Buff. cow
Standard| standard milk)
cow/homo-  milk)
gen

milk)
1963-64 e e e e 89-1 76-4 1 '73°
1964-65 . . . . . - . . 90-0 77°0 83

1965-66 . . . . . . . . 92:7 83:3 97
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‘Reasons for abnormal increase in losses on payment issues

25. The abornal increase in loses on payment issues during 1965-66
was due to the fact that whereas the cost of purchased milk and pro-
duced milk showed marked increase due to rising spiral of prices, no
corresponding general increase in the rates of payment issues was
made while the market rate of milk increased from 83 paise to 97
paise per litre during 1965-66, the overall weighted payment issue
rates increased from 77 paise to 83:3 paise. It will be
appreciated that even within the orbit of the orders then
in force, there must be some time lag between the rapid
rise in market rates and the revision in payment rates to
be made in accordance with the three factors mentioned in
para 19 above. Had there been no abnormal increase in market rates
during 1965-66, the difference between the market rates and payment
issue rates would have been less. Since it had been decided to change
the very basis of fixing payment issue rates, no general revision of
payment issue rates was made but substantial increases by adjustment
of farms in Zones were effected. The orders regarding revision of
basis of fixing rates were issued on 28th December 1965. The new
system of fixing sale/issue rates on the basis of local rates could not
be introduced earlier than Jan.—March 1966 due to various matters
which had to be sorted out first. The delay was unexpected and un-
foresecn as detailed consideration disclosed complexities requiring
time to tackle the same.
Losg presumptive and not real

26. In recent years there had been an abnormal increase in the
milk requirements of troops at all stations. Milk production in the
cattle holding farms even during the flush winter months is inade-
quate to meet the requirements and the farm production has had to
be supplemented by large purchases. The payment issaes constituted
only 8- 54 per cent of the total quantity of milk issued by the farms in
1965-66. This resulted in corresponding increase in the quantity of
milk purchased in order to meet the payment issues. The losses would
not have been reduced by Rs. 28.45 lakhs during 1965-66 if no payment

issues had been made. Details of payment issues of milk during
1964-65 and 1965-66 are given below:—
: R - =
inkn T akh
litres. litres.
12°81 19°33

B;ﬁ'do milk .
Cow milk 22°49 27°18
Standard milk, $-10 5.0y

40°40 51-88




n

27. The payment issues were only a gmall fraction of the total pur--
chases during these two years. The bulk of the pavment issues was.
in the form of cow milk. The deficiency caused by the issue of farm
produced cow milk to payment customers was made up by purchases
of buffalo milk from the market and issuing it after blending. The
blended milk actually issued cost the military farms approximately
64 per cent of the purchase rate of buffalo milk. As such the losses on
payment issues should appropriately be worked out only on the basis
of the difference between the purchase rates plus other overheads on
pasteurisation and delivery on the one hand and the payment issue
rates on the other. On this basis the net loss on payment  issues during
the yvear 1965-66 has been worked out and a statement giving the de-
tails is attached It will be se~n therefrom that the real loss to mili-
tary farms duriny 1965-66 as a result of making pavment issues was
only Rs. 10-36 lakhs and not Rs. 28745 lakhs, This loss works out to 20
paise per litre and includes the elenvnt of pasteurisation and delivery
charges worked out on the overall rate of 14 paise per htre. Fven ac-
cording to the arders in forcee prior to 28th December, 1965, the entit-
led pavmont issue customers were entitled to a reduction below the
free issue rate ranging from 6 paise to 36 paise per litre depending
upon the seasnn the tvpe of milk and the categary of entitled custo-
mer. In accordance with the revised orders in force from 28th De-
cember, 1965, the reduction pormissible is 10 paise per litre in respect
of JCOs and below and 5 paise in the case of Officers ag mentioned in
para 22 above.

28. As mentioned above, the real loss to the military farms in res-
pect of payment issues as worked nut in the accompanying statement
amounts to Rs. 10.36 lakhs. If no pavment issues had been made, the
loss to the military farms would have been reduced by this figure
provided the element of deliverv and pasteurising charge in payment
issues is taken into account at the average rate of 14 paise per litre.
Since delivery to the Units spread out in the Cantonments hag to be
made in any case, there would not be additional delivery cost in res-
pect of payment customers located en route. If pasteurising and de-
livery charge are excluded, the loss would have been only 8 paise per
litre i.e. approximately Rs. 4 lakhs.
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APPENDIX 11
(Vide para 1.101 of this Report)
No. 61273/Q3W (Policy)
ARMY HEADQUARTERS
QUARTERMASTER GENERAL'S BRANCH
DHQ PO NEW DEDHI-11

9th August, 1967,
To I -
Headquarters
Southern Command 15 copies.
Eastern Command |
Western Command

Central Command J

SussecT: —Planning and coordination of building programme,

Instances have been brought to our notice of un-coordinated plan-

ning and execution of building projects. Some instances are as fol-
lows:

(a) Constructions being sanctioned without ensuring availabi-
lity of land in time for the projects. '

(b) Buildings being completed without external services and
therefore remaining unutilised for a considerable period.

(¢) Changes in requirements being proposed after the project
has been administratively approved.

The points requiring attention are given in the succeeding para-
graphs.

2. (a) Normally approximate estimates for a project should be
prepared only when land is actually made available or is irrevoc-
ably committed.

(b) Projects which entail acquisition of land should be sanction-
ed in phases. The first phase could include acquisition of land and
site clearance. In such cases, a rough cost or an indication of cost,
for the entire project would be submitted alongwith the approxi-
mate estimate for phase I. Approximate estimates for the remain-
ing phase or phases would be initiated only after the notification
under Section 8 of the Land Acquisition Act 1894 has been issued
and objections by land owners have been cleared. Projects involv-

it
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ing requisitioning a land may however be sanctioned in one phase
where the Collector has indicated that there is no objection to such
requisitioning and that the land will be made available.

Sanction of a project and Co-ordination of various items of it

3. (a) For expeditious completion of a project, all the items in-
volved i.e. various sub-items under external services must be sanc-
tioned alongwith the main project, and no item in respect of exter-
nal services should be made ‘provisional at the time of Administra-
tive Approval. In case of large projects, Administrative Approval
for services should be accorded as phase I of a project, as planning,
contract action and execution of services takes considerable time.
Contracts for various items of works should be so co-ordinated that
the complotien of water, supply sewerage and sewage disposal
works, roads E/M service and furniture synchronise with the com-
pletion of the huildings.

(b) The time factor involved in the procurement of stores for
external services needs to be fully considered and where necessary,
action to procure stores and commence work on external services
taken wel] in advance of the commencement of the building work.

Changes in requirements.

4. Instructions have bheen issued from time to time that Users re-
quirementis will be definitely scttled before initiating a project. How-
ever, subscquent changes are sometimes necessitated due to the
following: —

(8) Revision of strengths, change in Government policy or
locations of units.

(b) Changes in requircments by the Users,

5. In case of (a) above, the Engineers will, where feasible, take
immediate action to restrict the scope of the project. If these chang-
es necessitate provision of additional accommodation items prior
sanction of the CFA will be sought.

6. No changes other then those given in para 5 above will be
permitted in any approved project without the prior approval of
‘the CFA who sanctioned the project.

Sd./-
Quartermaster General.
Copy to:—
EinC’s Branch (E2A)—20 copies.
DFA (W)—20 copies.
Q3W (East).



APPENDIX I
(Vide para 1.121 of this Report)

Further information desired by the Lok Sabha Secretariat in connec-
tion with para 47 on page 65 of the Audit Report Defence Ser-
vices 1967 pertaining to derequisitioning of surplus land.

The Lok Sabha Secretariat has desired the following further
information: —

(I) A comprehensive note on the history of the de-requisitioning
of land in Greater Bombay. including information on the following
points: —

(a)v who was responsible for not carrying out the orders of
Government for derequisitioning the land, which were is-
sued in 1948, 1959 and 1966;

(b) has this case been thoroughly inquired into; and

(c) if so, the findings of the inquiry and the follow up ac-
tion taken therecn.

(II) A note on the policy and procedure of acquiring/requisition-
ing and derequisitioning of land by Defence Services.

I. Note regarding the history of the derequisitioning of the land in
Greater Bombay mentioned in para 47 of the 1987, Defence
Audit Report.

In May, 1944, land measuring 45 acres 14 gunthas and 4 annas
was requisitioned for the Air Force in respect of the project knowtt
as “Flying Boat Base (now ME Lines Trombay)” at an ahnual coni-
pensation of Rs. 13,389. Ministry of Defence assets costing
Rs. 8,02,022.00 were created on this land.

2. At its 42nd meeting held on 10th October, 1946 QMG’s Inter-
Service Committee for land and buildings declared the project as
surplus and recommended its disposal on 11th April 1847, Air HQrs,
submitted a draft Government letter to the Ministry of Defence
sanctioning disposal of the Flying Boat Base, Trombay. On 6th
August, 1947, Ministry of Defence informed Air HQrs. that the draft
Government letter should not be issued till 15th August, 1947 and

i
2951 (Aii) L.S.—6
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asked them to reconsider the case and confirm that the project would
remain surplus to the needs of the Indian Dominion even after 15th
August, 1947. On 25th August, 1947, Air HQrs. confirmed that the
project was surplus to the Air Force requirements. Again on ™h
May, 1948, Ministry of Defence desired to know from Air HQrs.
whether or not the project could be declared surplus to Defence
Services requirements in the light of the revised requirements of
Airfields. On 13th May 1948, Air HQrs. confirmed that the project
was surplus to the Air Force requirements. In view of this, Gov-
ernment sanctioned disposal of the project vide letter No. AHQ/
01145/69/0rd/1/AF, dated the 3rd June, 1948.

3. A copy of the letter dated 3rd June, 1948, was forwarded to the
DDLH&D HQrs. Southern Command, Poona, under Ministry of De-
fence (LH&D) letter No. 145/SC/LH&D/48, dated the 16th June
1948. DDLH&D HQ Southern Command, Poona forwarded the let-
ter dated the 3rd June, 1948, to the DAD Bombay Area for neces-
sary action under his letter No. SC/BOM/T-410/2, dated 22nd June,
1948. Almost simultaneously HQrs Southern Command forwarded a
copy of the same letter dated 3rd June, 1948 to HQrs. Bombay Area
with a copy to LH&D Bombay under their letter No. 71261/Q3 dated
the 28th June, 1948.

4. On 15th August, 1948 DLH&D issued a reminder to DDLH&D
HQrs. Southern Command, Poona under his letter No. 145/SC/
LH&C/48, dated the 5th August, 1948. On 17th August 1948,
DDLH&D issued a reminder to the LH&D Service Bombay vide his
letter No. SC/BOM/T/410, dated the 17th August 1948.

5. DAD LH&D Bombay Area informed DDLH&D HQrs. Southern
Command vide his letter No. BOM/1354/91, dated the 23rd August
1948, that the buildings in the subject project were occupied by an
Army Unit and the same were therefore, not available for release at
the time. DDLH&D HQ. Southern Command thereupon informed
DLH&D vide his letter No. SC/BOM/T/410/7, dated the 26th August,
1948, that the buildings were occupied by an Army Unit and could
not be released for the time being; Actually it appears that the area
in question was being utilised for the accommodation of personnel
of Ordnance Depot Sewri and by the Navy for Indian Naval Arma-
ment Depot.

8. On 16th September, 1948 DAD LH&D Bombay Area informed
DDLH&D HQrs. Southern Command vide his letter No, BOM/1354/
08, dated the 16th September 1948, that it had been ascertained from
the local staff that the buildings of the subject project which were
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at the time occupied by Ordnance Depot were not likely to be vacat-
d before the end of 1949. On 8th November, 1948 DDLH&D HQ.
Southern Command informed DLH&D vide his letter No. SC/BOM/
"T/410/10, dated the 8th November, 1948 that it had been ascertained

from HQ Bombay Area that the buildings were not likely to be
vacated before the end of 1949.

7. In September, 1949, on being asked to state the position of the
-case, DAD LH&D Bombay Arca informed DDLH&D HQ Southern
‘Commangd under his letter No. Bom/1354/111, dated the 16th Sep-
tember, 1949 that the buildings were still occupied by Ordnance De-
pot and were not likely to be vacated by them in the near future.
Thereupon DDLH&D HQ. Southern Command informed DLH&D
under his letter No. SC/BOM/1354/15, dated the 23rd September,
1949 that the buildings were still occupied by the Ordnance Depot
and were not likely to be vacated by them in the near future.

8. On 15th November, 1949 DAD LH&D Bombay Area informed
DDLH&D HQ Southern Command in his letter No. BOM/1354/113,
dated the 15th November 1949 that it was understood from the DQ
Bombay Area that unless alternative occammodation for the Ord-
nance personnel who were occupying the project was found, it would
not be possible to release this project. He stated that the project
had always been occupied and was still fully occupied by Ordnance
Units. A copy of this letter was endorsed to the DLH&D.

9. On 10th January, 1950 DADLH&D Bombay Area informed
DDLH&D HQ. Southern Command vide his letter No. BOM/1354/

125, dated the 10th January, 1950 that the buildings were still occu-
pied by the Ordnance Unit.

10. On 18th February, 1950 DDLH&D HQ. Southern Command
wrote to the DAD Bombay Area, that Survey No. 1-B of the project
measuring 11 gunthas 8 annas was sanctioned for release at QMG’s
Inter-Service Committee Meeting held on 28th December 1949. He
desired to know if the property had been released and if not the
Teasons for the delay. On 22nd March, 1950 DAD LH&D Bombay
Area wrote to the Collector BSD that Survey No. 1-B, measuring 11
gunthas and 8 annas had been released and handed back to the own-
-er on 11th March, 1950. On 28th March, 1950 he informed DDLH&D

‘Southern Command regarding this vide letter No. BOM/1249-9/20,
-dated the 29th March 1950.

11. On 1st June, 1950 DLH&D wrote to DDLH&D HQ. Southern
Command vide-his letter No. 145/SC/LH&D/45, dated the 1st June,
1950 enquiring whether the subject project had since been vacated
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by the Ordnance authorities. A copy of this was endorsed to the DAD*
Bombay Area. On 17th June, 1850 DAD LH&D Bombay Area in-
formed the DDLH&D HQ. Southern Command and DLH&D vide his.
letter No. BOM/1354/129, dated the 17th June, 1950 that the projeet
was still occupied by the Ordnance Depot and it was not known
when it was likely to be vacated.

12. On 8th August 1950, DLH&D once again enquired of DDLH&D-
HQ. Southern Command and DAD Bombay regarding the position
vide his letter No. 145/AF/LH&D/48, dated the 8th August, 1950. In
reply, the ALH&DO Bombay intimated vide his letter No. BOM/
1354/131, dated the 11th August 1950, the subject projeéct was still in
the occupation of the Ordnance Authorities, The DDLH&D there-
upon informed the DLH&D vide his letter No. SC/BOM/1354/51,
dated the 24th August, 1950 that the project continued to be in the
occupation of the Ordnance authorities.

13. A part of the Defence assets at the subject project costing
Rs. 18,476 were disposed of by public auction held on 25th July,
1851 for Rs. 1,000 vide financial sanction accorded by DDLH&D
under his letter No. SC/BOM/1354/53, dated the 31st July 1951.
On 3rd June, 1954 DDLH&D conveyed approval to the Collector
BSD to the payment of a sum of Rs. 6,731'4 annas being terminal
compensation to the owners of Survey No. 119-B, out of the sub-
ject project which was derequisitioned.

14. The necessity for release or retention of the project, review-
ed by the QMG’'s Inter Service Committee for Lands and Build-
ings from time to time. At its meeting held on 12th June, 1953, the-
QMG's Inter Service Committee for Lands and Buildings recommen-
ded retention of the project temporarily for a long period. Again
in October, 1954, the QMG’s Inter Service Committee reviewed the
project and at its 17th meeting held on 29th October, 1954, recom--
mended its retention temporarily for long period.

15. On 28th December, 1955, Ministry of Works, Housing and
Stipply requested the Ministry of Defence for release of about 5
dcres of land in Colaba or anywhere in Greater Bombay for put-
ting up an additional Government Test House in Bombay. The
¢dse was examihed by Army Héddquarters in consultation with HQ
Southern Conimahd. On 16th January, 1956, HQ. Bombay Sub-
Area informed that 21 acres of land at ME Lines Trombay was
surplus to their requirements. Details of the above surplus land’
were, however, received by Army Headquarters on 25th January,
1966. The project was agagx consxciered at thé 38Fd Meetitig of the
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‘«QMG’s Inter Service Committee for Lands and Buildings held op
15th March, 1956, and #t was recommended that an area of 21 acres
de disposed of. The remaining land was reported to be used as
.under; —

(a) Married accommodation for the personnel of Orlnance
Depot, Sewri.

(b) Partly living and partly as storage accommodation by
Navy.

16. In November, 1956 HQ. Southern Command were asked to
Jindicate separately the areas of land used by the Army and the
Navy and how the same wuas being utilised. On 21st December,
1866, Headquarters, Southern Command reported that:—

(a) Approximately 15 acres was used by Navy for accom-
modation of MDSC personnel attached to the Indian Ar-
mament Depot, Trombay. This included 4 acres used
for storage of emptly containers; and

(b) Approximately 6 acres was being used for married ac-
commodation for personnel of Ordnance Depot, Sewri.

As regards the surplus arca of land, viz. 21 acres, Government
-sanction for its disposal was accorded vide Ministry of Defence let-
ter No. 83272/Q3(H) /5794/Q/D (Qtg. & LHD), dated the 27th De-
cember, 1956. Before disposal of the surplus area of 21 acres could
be proceeded with, it was repcrted by HQ Southern Command on
‘9th June, 1957, that there was a proposal to locate an Army butch-
ery on a portion of surplus area of 24 acres of land sanctioned for
disposal. The release of land could not however be made until
the extent of land, requirement for the butchery and the location

thereof were determined. Construction of the butchery required
-clearance as follows: —

(a) Acceptance of the Civil Aviation Department for the
site of the proposed buichery as it was within the 10

miles prohibited radius and within the danger zone of
aircraft.

(b) Approval of the Bombay Municipal Corporation tg the
construction of a butchery. '

In addition indication was required from the Ministry of Works,
Housing and Supply as to the quantum of land required by them
for the erection of a Test House and the exact location thereof.
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17. A User-cum-Costing-cum-Siting Recce Board assembled at
HQ Bombay Sub Area on 18th and 19th July, 1857, for the purpose
of providing permanent accommodation for Halal and Jhatka.
Butcheries at Trombay, recommended construction of the butche-
ries and acquisition of land measuring 7 acres and 1} acres there-
for. This proposal was received at Army HQrs. on 5th October,
1957, for obtaining Government sanction. On 11th November 1957,
HQ. Southern Command were asked to obtain the approval of the
Bombay Municipal Corporation to the construction of the proposed
butcheries. Ministry of Transport and Communications whose ap-
proval was also sought for, asked the Ministry of Defence on 23rd
January, 1958, to furnish the layout plan of the proposed butcheries
for their approval. In the meantime, HQ Southern Command who
were asked to indicate the details of land being used by the Army
and the Navy and the area of land lying vacant, reported on 24th
February, 1958, ag follows: —

(a) Area of land in use by both Army and Nauy.

Acres Gunthas Annas

(i) Navy . . . . . . I§ o o
(ii) Area consisting of married accommodation in

occupation by JCOs/OR of Ordnance Dcpot,

SEWRTI and the other unity nearby . 4 24 o

ToTtaL . 19 24 o

(b) Area of land planned for future requirements for both Army and Navy.

(i) Required by Navy for storage of package/
cylinders/fittings and for MDSC personnel
attached to Indian Naval Armament Depot,
Tromby till alternative arrangements were
made . . . . . . 15 o o

(ii) Land required for construction of butcheries
(out of (b)(i) above) . . . . 7 o 0

(iii) Land required for domestic accommodation
for the personnel of ASC Butcheries (out of
(a)(ii) above) . . 1 20 0

(iv) Land conisting of married accommodation
required to be retained till alternative accom-
modation was provided (out of (a) (ii) above) 3 4 o

TorAL . . . 26 24 o

18. On 27th February 1958, HQ Southern Command reported that
BOMBAY Municipal Corporation had confirmed that they had no
objection to the proposed construction of a butchery. Acceptance of
the Ministry of Transport and Cummunications to the proposed con-
struction was also received on 4th July, 1958. The proposal had howe-
ver stil to be accepted by Government and the exact location decided.
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19. In view of the changed position with regard to release or re-
tention of the land, thig project was again considered at the 28th and
30th meetings of the QMG’s Inter Service Committee for Lands and

Buildings held on 28th April, 1958 and 29th October, 1959. The Com~
mittee recommended as under: —

(a) 8 acres and 20 gunthas to be retained permanently for
butchery.

(b) 3 acres and 4 gunthas to be retaired by Army temporarily
for long period.

(c) 15 acres to be retained by Navy temporarily for long period.

(d) 16 acres 4 gunthas and 7 annas to be disposed of.

20. In June, 1958, it was decided that no landed property should
be released without the prior approval of Government. In pursuance
to the QMG Inter Service Committee’s recommendation of 29th Octo-
ber, 1959, HQ Southern Command were asked on 4th November, 1950
to forward disposal documents for obtaining Government approval
to the disposal of the surplus land. In reply HQ Southern Command
reported on 22nd December, 1959, that disposal documents for the
surplus land could not be furnished till a final decision on the loca-
tion of the ASC butchery at ME Lines, Trombay wa$ taken by Gov-
ernment. The decision regarding the construction of Halal and Jhatka
butcheries at TROMBAY could not, however, be taken earlier than
April, 1960, due to the following reasons: —

(a) Acceptance of BOMBAY Municipal Corporation for the
construction of the butchery was required. Their ‘no ob-

jection’ was received through HQ Southern Command on
27th February, 1958.

(b) Acceptance of Ministry of Transport and Communications
was received on 4th July, 1958.

(c) The user Directorate and the Ministry of Defence and
Ministry of Finance (Defence/Q) were required to accept
the necessity for the proposed construction in view of the
fact that the previous arrangement to meet the require-
ments of Halal and Jhatka meat through a contractor’s but-
chery at KURLA and BYCULLA was unsatisfactory and
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unhygienic. The user Directorate accepted the necessity
on 30th July, 1958, Ministry of Defence and Ministry of Fin-
ance (Defence/Q) accepted the necessity in September,
1958,

(d) Scales of accommodation for butcheries were also to be
specified by the Government. This was done vide Ministry
of Defence letter No. 56006/Q3W (iii) /2350/SOI1/D (Works),
dated the 4th September, 1959,

(e) Approximate estimates for the construction of butcheries
were to be rechecked. This was done by the Engineers on
20th January, 1960.

(f) Necessity was accepted by all concerned in March 1960 and
finglly the proposal was concurred in by the Ministry of
Finance (Defence/Works), on 22nd March, 1960.

The butcheries constructed under the authority of Government of
India, Ministry of Defence letter No. 42651/Q3W (South)/381-S/D
{Works 1), dated the 16th April, 1960 still exist and are in use by the
Defence Services.

21. On 9th May, 1960, HQrs. Southern Command were asked to
forward disposal documents for the area of land then found surplus.
The details in respect of the surplug land measuring 16 acres 4 gun-
thas and 7 annas were received on 2nd January, 1961. On 17th Janu-
ary, the user Defence Services were addressed with a view to
ascertaining their interest in the surplus land. All the user Defence
Services with the exception of Naval HQrs. confirmed that they were
not interested in it. Navel HQrs. intimated on 27th December, 1967
that the land was not required by the Navy and could be disposed of
but subject to the condition that after disposal, it should be utilised
exclusively for agricultural purposes and not for construction of
buildings.

22. A state of Emergency was declared in October, 1962 which
necessitated not only retention of the existing holdings of lands and
buildings but also requisitioning and hiring of additional accommoda-
tion to cater for the expanding needs of the Army. Chief of Gene-
Tal Staff had directed that in view of the expansion of the Army
and possibility of our acquiring more land, no land should be releas-
od tll our future requirements were worked out finally. In view
of the foregoing, the case was submitted to the Ministry of Defence
recommending that the disposal of the surplus land be held in abey-
mmce. This repommendation wes accepted by the Ministry of De-
fence. The entire project was again reviewed at the 36th meeting
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of QMG’s Inter Service Committee for Lands and Buildings held
on 21st September, 1964 and recommended to be retained for a long

penod

23. Government, however, decided to take an overall view of the
land position in BOMBAY. Accordingly, the position of all requisi-
tioned and hired lands in Greater BOMBAY was reviewed and it was
decided on 16th July. 1966 with the approval of the Defence Minister
that the entire surplus land except an area of 4 acres required by the
Army, be de-requisitioned. The above area of 4 acres is to be released
ag soon as alternative accommodation at KANDIVILI was completed.

24. According to the advice of the Ministry of Law, the de-requisi-
tioning of a portion of requisitioned land entails liability for a fresh
assessment of compensation in respect of the residual land under re-
quisition. It wag accordingly decided to derequisition immediately
the vacant portion if the owner is prepared to accept proportionate
reduction ip the rent. In case the owner does not accept such propor-
tionate reduction, we may have to continue the entire land under re-
quisition if the same is financially more advantageous. Further the
Atomic Energy Establishment had indicated interest in the land and
they were invited to requisition or acquire the land required by them
ag soon as it is de-requisitioned by Defence Services. The position
with regard to the release or retention of the Land of ME Lines.
TROMBAY, is as follows: —

Acres Gunthas Aunnss

1. Total arca requisitioned in 1943-44 . . 45 14 4
2. Area released/acquired
(a) Released upto 1957 . . . . ] 23 1
(b) Released on 6th June, 1967 . . 41 17 4
(c) Acquired
(i) By Atomic Energy Commission on 4-11-1957 =~ 26 o
(ii) By Defence Mlmstry for Butchery on
6-12-1961 § . . 6 1r 12
3. Area for which de-requisitioning order has been
passed by the Collector on 27-10-67 . . 7 37 15
4. Area to be retained
(a) By Army . . . . . . 3 29 12
(b) Falling in Cheeta Camp . . . o os o

§. Area to be released after encroachments are



25. It will be seen from the foregoing that the matter has all along
been under the active consideration of the Government. The orders
issued originally in 1948 had to be reviewed in the circumstances men-
tioned #¢bove in the light of the possible requirements whidh emerg-
ed from time to time. It will also be appreciated that it is not always
possible to get back land once de-requisitioned and particularly so
in a place like Greater Bombay. It would also appear from the facts
mentioned above that orders issued on 3rd June, 1848 to dispose of the
Air Force project did not take into account the requirements of and
the actua] use of the land by other defence users. The position had
therefore to be re-examined. It will also be seen from the table given
above that 5 acres 23 gunthas 1 anna were actually released before
1958. As regards the recommendation of the 28th October, 1966 of the
QMG’s Inter-Service Committee to the effect that 16 acres 4 gunthas
7 annas be disposed of, the same was not a Government decision, and
the recommendation was examined as mentioned in detail above. The
decision regarding the butchery was taken on 16th April, 1960 when
administrative approval was accorded to the project and the further
developments have been indicated above. As regards the Government
decision of 16th July, 1966 in pursuance of Defence Minister’s orders,
the same has been expeditiously implemented and only a small area
now remains to be released.

II. Policy and Procedure of Acquiring/Requisitioning & De-Requisi-
tioning of Land by the Defence Services.

26. Land required for Defence Services is either obtained by nego-
tiation or is requisitioned under the provisions of RAIP Act 1952 or the
Defence of India Act 1962. Land permanently required is acquired
under the LAA 1894, Where already requisitioned, land is also ac-
quired under the provisionsg of RAIP Act 1952 or the Defence of India
Act 1962 where applicable.

27. So far as acquisition of land is concerned, the authority to grant
Administrative Approval has not been delegated and is vested solely
in Government.

28. So far as requisitioning is concerned, local Commanders have
been given administrative powers to sanction requisitioning/hiring
subject to the financial ceilings indicated herein below:—

Rs.
(a) General Officer Commanding-in-Chief Equivalent Naval Commander)
AOC'in‘c . . . L] . L) [ - [ - sogom
(b) Commander of a Corps, Division, Ares Independent Sub Area or 000
' 28,

Independent Brigade Group/equivalent Naval/AirForce Commander

(¢) Commander of & Brigade, Brigade Area or Sub Ares/equivalent Naval/
Air Force Commander . . . . . . . 5,000
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29. The broad policy is to requisition only those lands which are
required for Defence purposes. Where land requirement constitutes
a part of a work project, the same is taken into account by the com-
petent financial authority while sanctioning the work project. Where .
the land requirement is not a part of a work project, even then the
financial authority has to satisfy himself about the need for getting the:
1and in the context of the lands already available and the deficiencies
existing in order to meet the essential defence requirements. While
selecting the land, the suitability thereof for the purpose in view is
taken into account. Also considerations such ag the fertility of the:
land, the inconvenience likely to be caused to the ownerg affected, the
use to which the land is already been put and all other relevant con-
siderations are taken into account. The representatives of the local
revenue authorities are always associated, and the requis.tioning/

acquisition is done through the agency of the State Government and’
the local revenue authorities.

30. So far as the acquisition of land is concerned, the first essential
ingredient is that it must ve a jong term requirement. Until recently
the policy was to continue requisitioned lands under requisition even
though required on a long-term basis so long as the economics of re-
quisition were more favourable vis a-vis the economics of acquisition,
In May, 1967 Government has, however, taken a decision that the
properties required on long term and permanent basis should be ac-
quired by stages irrespective of the economics of acquisition vis-a-vis

requisition, preference being ordinarily given to lands longest under
requisition.

31. So far as de-requisitioning is concerned, the policy is to de-:
hire/de-requisition lands no longer needed for defence purposes. The
power to declare land surplug and approve the de-requisitioning has
been delegated to the extent indicated below subject to the condition
that no defence assets have been created on the said lands: —

Annual rental  or
recurring compensation in each-
case not exceeding

{s) Comdr. of Brigade etc.

5,000
(b) Com.dr of a Corps

. . . . . . . 25,000
(¢} GOC-in-C . . . . . . . . 1 lakh
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32. Proposals in respect of de-requisitioning of lands on which De-
fence assets have beep created and proposalg involving land of which
the annual rental/compensation exceeds Rs. 1 lakh, come up to Gov-
ermnment for approval. On the Administrative approval of the compe-
tent financial authority approving the de-requisitioning/de-hiring, the
actual release is done through the agency of the local revenue autho-
rities who have originally requisitioned the same.

33. It is primarily the function of the local Army authorities to
examine from time to time what lands are surplus to their require-
ments and either release the lands within their competence and sub-
mitl proposals to the higher authorities for de-hiring/de-requisitioning
of surplus lands where Government approval is required. Requests
made by individuals for de-requisitioning/de-hiring are also examined
on merits.



APPENDIX IV
(Vide para 2.12 of this Report)
MINISTRY OF DEFENCE

Sussecr: —Public Accounts Committee—Consideration of the Audit
Report (DS), 1967—Further information desired in respect
of Audit Paras 11(a) and (b).

Public Accounts Committee has desired to have further information
on the following points: —

(i) The actual flying hours done by the aircraft, mentioned in
the Audit para, during the years 1961-62, 1962-63 and 1963-
64 and how they compare with the figures of flying taken
into consideration while assessing the requirementg of spare
parts in November, 1963;

(ii) The action taken or proposed to be taken avoid recurrence
of such cases involving incorrect assesment of requirements
of aircraft spares; and

(iii) Why it was not considered necessary to hold court of ih-
quiry into this case before Audit pointed out the loss suffe-
red by Government.

In respect of (iii) above, the required information has been fur-
nished separately vide M of D u.o. No. F. 4(11) /67/D(A.I) dated
15-11-1967.

2. As regards (i) above, a statement is attached (Annexure-A).
This shows the average actual monthly utilisation per aircraft of the
two types of aircraft involved during the years 1961 to 1964, ahd also
gives the monthly rate of flying hours assumed for the purpose of
calculating the requirements of the spares in question.

3. As regards (ii) above, it may be stated that provisioning of
spares had been relatcd till 1964 generally to the authotised rates of
utilisation for different aircraft. Having regard to the instances of
lower actual utilisation and plans of phasing out some of the older
types of aircraft, it was decided in 1964 thit future requirements of
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spares might be calculated on the basis of 75% of the approved rate
of flying as the actual flying was about 50% of the approved flying. If,
however, actual flying in future exceeded 75%, provisioning to meet
the actual flying effort was to be done. In regard to older types of
aurcraft expected to be phased out according to the Plan formulated
in this regard, it was decided in December, 1964 to restrict future pro-
visioning in a more critical manner. The two types referred to in
the Audit Para fall under this category. It was agreed that unfore-
seen critical requirements should be provided only on the basis of 60
and 50% respectively of the approved rateg of flying. The above
decisions were taken deliberately to avoid over-provisioning as a
Tule,

4. Having regard to later developments (conflict with Pakistan),
it was decided in October, 1965, that even at the risk of over-provi-
sioning, front line aircraft should be provided the full quantity of
spares. This position was again reviewed in September 1967 and it
has been decided that while provisioning will continue at the full ap-
proved rate of effort for front line aircraft (even if it means over-
provisioning), in other cases, provisioning will be based on a flying
effort 25% in excess of the average previous achievement. such a

.cushion is necessary to provide the essential material back-up to make

improvement in the rate of utilisation possible. This formula will,
however, not be applicable during the last three years of the life of
an aircraft, the idea being that the cushion should be adjusted during
this period.

5. A special study has also been made of the problem of provision-
ing of rotables, namely, items which can be repaired and used again.
An attempt has been made to arrive at reasonable levels of floats of
rotables for the current aircraft having regard to the average life
achieved on each item, the average failure rate, the average time
taken for repair and other relevant factors. Such complicated exer-

.cises, though time consuming, have led to a more rational assessment

of the requirement of rotables and restrict provisioning level. It is
expected that with the adoption of the above method of deter-
mining rotables requirement, mstances of incorrect provisioning
would be reduced.

6. It may be recalled that the system of provisioning in Air Force
was reviewed by a Committee called “Supply System Review Com-

‘mittee” in 1963 and action on its recommendations had been reported

‘to the P.A.C. in 1964 and again in 1967. It is difficult to claim that
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incorrect assessment of requirements of spares could be eliminated
altogether but the measures mentioned above and internal correc-
tives applied from time to time should help in reducing the instances
of such incorrect assessment.



ANNEXURB TO APPENDIX IV }
Monthly actual averags utilisation per aircraft in Hours of flying

Years A B
1961 69 10°1
1962 88 9-6
1963 71 95
1964 69 93
Assumed basis for calculating spares requirements. 15°0 16§




APPENDIX V

Summary of Main Conclusicns| Recommendations

P, . ———— - . e e — - -

S. Para No. of Ministry/Depart- Conclusions: Recommendations
No. Report ment concerned
I 2 3 4
1 1.13 Defence The Committee feel that Government should have gesred
1.14 their machinery at the ports, particularly the Embarkation Head-
I.15 quarters, to cope with the expected increase in the imports of
i;g Defence equipment and machinery following the Chinese aggression

in 1962. The Committee desire that the Ministry should now
examine whether the Embarkation Commandant could not be dele-
gated some more powers for deployment of additioral staff unto a
certain limit to meet with any sudden spurts in thc number of
packages received at the Port. The Committee also feel that it
should have been possible for the Defence authorities, in consultation
with the consignors and the Indian Missions abroad, tc arrange
matters so that all documents connected with imports were received
without delay.

The Committee stress that there should be close co-ordination
between the Embarkation Headquarters and the Port authorities in

the matter of identification and delivery of Defence consignments
so as to obviate any delay.

2951 (Aii) LS—-T.
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The Committee also feel that adequate warehousing facilities
should be made available at Bombay and other major FPorts where
the Defence consignments could be stored in a secure condition
pending their clearance by the Embarkation Commandant in order
to avoid delay in tracing them and to save them from damage by
rain. The Committee would like the Ministry to examine this
further in consultation with the Port Trust authorities.

The Committee suggest that Government should make a com-
prehensive review of the arrangements for the handling of Defence
goods. particularly machinery and other sensitive equipment requir-
ed for Ordnance factories and the Armed Forces so as to ensure their
expeditious and safe delivery and the prevention of any damage
through rain or mishandling.

The Committee also recommend that the Defence authorities
should keep a close watch on the preferring of claims and their
settlement so as to ensure that claims do not become time-barred
and that thev are settled expeditiously.

The Committee have already recommended in paras 1.15 and 1.16
that adequate shed facilities should be provided in Bombay Port
and other major ports for ensuring the safe handling of machinery
and other sensitive equipment imported for Ordnance Factories and
Armed Forces and for their prompt onward despatch to the con-
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signees. The Committee would like to know, in particular, the
action taken to improve the handling and shed facilities for Defence
consignments at Bombay Port.

The Committee are not able to appreciate the delayv of two years
in constituting a Court of Inquiry to investigate this case. The Com-
mittee consider that it should be incumbent in such cases for the
Court of Inquiry to pin-point the responsibility for the lapses so that

necessary action may be taken against all those found guilty of
dereliction of duty.

The Committee are unhappy that, due to a serious omission
in Government's orders of 15th September, 1962, troops at high
altitudes above 9,000 feet were issued extra rations in addition to
peace scale rations from December 1962 to July 1963 while other
troops in Sector ‘A’ stationed below an altitude of 9,000 feet were
denied the benefit of field rations which were due to them. The
Committee do not want to limit themselves purely to the question
of the financial implications but feel that in such a vital matter
affecting the morale of troops it is of the utmost importance that
orders regarding the issue of rations are framed unambiguously and
clearly and, that, where a mistake creeps in, it is rectified with the
utmost expedition. The Committee would like Government to re-
view the position regarding the issue of extra rations to troops and
Officers in Sector ‘A’ from September 1962 to February 1964 in the

light of the spirit and intention of the relevant orders so as to obviate
any unintended hardship.
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duction of the new decentralised system, they feel that there is no
room for complacency in view of the fact that the profits made earlier
from 1961-62 to 1963-64 were followed by two years (1964-65 and
1965-66) of heavy losses. The Committee stress that the large land
resources available with the Military Farms should be put to the
best and most remunerative uses in consultation with the Indian
Council of Agricultural Research who have the requisite expertise
not only in the field of fo.dgrains, horticulture and fodder grasses
but also in animal husbandry. The Committee feel that the Minis-
try, in consultation with the Ministry of Food and Agriculture and
State Governments, should cxamine the desirability of converting
the Military Farms into ¢xtension farms of the Indian Council of
Agricultural Research/Agricultural Universities to demonstrate to
the neighbouring areas the advantages which flow from adoption of
modern techniques of intensive cultivation with high yielding varie-
ties, irrigation. fertilizers, insecticides and pesticides.

The Committee would like Government to keep a close watch
on the production and price of milk in the Military Dairy Farms as
compared with other leading Dairy Farms such as the Aarey Milk
Colony and the Kaira District Co-operative Milk Producers Union.
Similiarly thev would like Government to keep a close watch on
issues on a concessional basis which are made to entitled personnel
so as to ensure that losses on this account are kept within the intend-
ed margin. The Committee hope that every effort will be made by
Government to ensure that Military Farms do not again incur losses.

=]
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1.103
1.104

The Committee are not happy that the land for the Subsi-
diary Ammunition Depot was requisitioned in 1963-64 long before
the detailed blue-print for the Depot had been finalised. with the
result that the land remained unutilised for more than three vears
and entailed payment of rent at the rate of Rs. 1.32.234 per annum.

The Committee note that Army Headquarters have since
issued on 9th August. 1967, instructions for avoiding the recurrence
of such cases due to un-cordinated planning in the requisition/acqui-
sition of land. The Committee stress that Government should re-
view the position about the utilisation of requisitioned acquired land
every year and amplify their instructions, as necessary, to ensure
that productive land which is not really required within a reasonably
short time for defence use is not unnecessarily acquired/requisi-
tioned.

The Committee also reiterate the recommendations contain-
ed in para 3.21 of their 71st Report (Third Lok Sabha) regarding
the proper planning. coordination and provision of external services,
e.g.. sewage, roads, electricity and water supply, so that the build-
ings on completion are brought into effective use without delay. The
Committee regret that, due to the failure to provide external services
in time, the quarters built for the staff remained unutilised for eight
months. The Committee hope that the Army authorities will take
suitable measures to implement the instructions issued in the letter
of 9th August, 1967, for the planning and coordination of the building
programme so that such instances do not recur.
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1.113
1.114

1.125
1.126

-do-

-do-

The Committee feel that the procedure laid down for opera-
tional works should be invoked by the Army Commanders only
where it is imperative to undertake the speedy execution of work
in the overall interest of military operations. Now that the Emer-
gency has been lifted by Government, the Committee feel that
the present is an opportune time to review the whole procedure
for operational works in the light of the experience obtained and
to omit from its scope long term works which should more appro-
priately be carried out under the Normal Works Procedure.

The Committee would also like to stress that all the tangi-
ble assets which have been created out of the Rs. 22 crores expended
on operational works should be properly accounted for and main-
tained.

The Committee are not able to appreciate why an over-all
review of the land position in Bombay was not undertaken earlier
than 1966. The Commitiee suggest that Government should carry
out without delay an over-all review of the land position for Defence
purposes in other big cities like Calcutta, Madras. De'hi, Kanpur,
Hvderabad and Bangalore so that Government have 4 clear picture
of the land available vis-g-vis the requirements. The Committee
also feel that there should be greater co-ordination hetween the
three Services and the QMG's Branch which looks after the
land requirements of the Defence Services. Similarlv, there should
be greater co-ordination between the Defence Services and other
Union Ministries'Departments, particularly the Ministrv of Works,
Housing & Supply, so that the over-all requirements of Government
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are fully taken into account before de-requisitioning land. The
Committee need hardly point out that consultations between the
various wings of the Armed Forces and Government Departments
should be carried out in a business-like and expeditious manner so
that decisions can be reached promptly.

The Committee would also like to stress on Government
the need for exercising every care to see that land is requisitioned!
acquired only after the most careful consideration of renuirements

so that it does not remain unutilised for long periods after acquisi-
tion.

The Committee regret to note that in this case there was in-
correct assessment of requirements of aircraft spares mainly due to
the fact that (i) the life of type requirements were worked out on
the basis of mean flying effort and nct on the average of actual fly-
ing effort; (ii) repairable stocks were not taken into consideration.
What is more distressing is the fact that, even when the discussion
to phase out the air-craft first originated in February.'March, 1964,
no indication was given by Air Headquarters to the Department of
Defence Production of the possibility of a reduction in the require-
ments of these spares so that it could be kept in view when the De-
partment of Defence Production entered into an agreement with
foreign manufacturers in May, 1964. There was lack of coordination
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between Air Headquarters and the Department of Defence Produc-
tion and this, the Committee feel, resulted in an avoidable expendi-
ture of Rs. 1'52 lakhs.

The Committee find from the note furnished by the Ministry
of Defence that a number of steps have now been taken to avoid
over-provisioning of spares. They hope that the system of provision-
ing of spares in the Air Force will be kept under constant review
and correctives applied. where necessary, so that cases of this type
do not recur.

The Committee are constrained to note that this is yet an-
other case (see also para. 2.14) where an incorrect acsessment of the
requirements of aircraft spares was made and this resulted in an
avoidable expenditure of Rs. 1,00,000. If Air Headquarters had scru-
tinised the indent properly, this infructucus expenditure could have
been avoided.

It is also disquieting to note that, even though the lapse
which led to the over-provisioning was detected by Air Headquarters
in September, 1964, a Court of Enquiry was ordered only in Novem-
ber, 1966, after Audit had drawn the attention of Government to the
matter. The Committee feel that the Court of Enquiry should have
been set up immediately the lapse was detected.

As regards the general procedure of provisioning for spares
for aircraft, the Committee are left with the impression that the pro-
cedure for the scrutiny of indents at Air Headquarters requires to be

2051 (Ail) LS—S.
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tightened. The Committee hope that the Ministry of Defence will
take suitable measures to streamline the procedure prevalent in this
respect at Air Headquarters.

The Committee also stress that, in the estimates of provision-
ing of spares, due allowance should be given to the actual experience
of operations in India as that would indicate the behaviour of the
aircraft in Indian conditions and the necessity of replacement of
different parts. The Committee hope that the Ministry of Defence
would be able to evolve a system for the provisioning of spares which
will be an adaptation of the commercial system taking into considera-
tion the special requirements of the Air Force.

The Committee are pained to note that during the half year
ending June, 1967 the number of accidents has increased along with
the loss of human life and equipment. Every effort, the Committee
feel, should be made to reduce the frequency of accidents. The Com-
mittee hope that, with the implementation of the recommendations
made by the Indian Air Force Accidents Committee, it will be possi-
ble to reduce the number of accidents. The Committee also suggest
that an analysis of the reasons for accidents in operational and non-

operational flights should periodically be made with a view to taking
timely corrective measures.

(41]8
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15 2.70 -do-

The Committee are distressed to note that an aircraft costing
Rs. 70 lakhs was destroyed by fire. The Committee view with con-
cern the fact that the personnel detailed for the maintenance and
servicing of the aircraft were not sufficiently experienced and that
this was one of the contributory causes of the fire. The Committee
hope that, with the increase in the activities of the Air Force, greater
attention will be paid to recruiting, training and giving sufficient ex-

perience to the men before they are asked to handle independently
such important and delicate jobs,

The Committee desire that fire fighting arrangements at the
Air Fields should be improved by providing an adequate number of

crash fire tenders and by giving adequate training to the personnel
handling the crash fire tenders.

The Committee are unhappy to note that a helicopter engine
costing Rs. 1'08 lakhs was rendered completely unserviceable due to
imiproper storage. Even when the engine was given storage treat-
ment effective upto January 1963, no action appears to have been
taken till June 1964 to check its condition and the engine lay unused
and unattended. The Committee feel that the unit in question should
have made adequate arrangements for the proper custody of this
engine when it was moving from one station to another.

The Committee note that a fresh Court of Inquiry was order-
ed in this case by Air Headquarters in June 1967. The Committee
have no doubt that, based on the findings of this Court of Inquiry,

15118
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adequate action will be taken against the persons responsible for this
loss. The Committee would like to be informed of the findings of the
Court of Inquiry and the action taken in this case.

The Committee desire that the Ministry of Defence should
issue suitable instructions, if none exist at present, that units while
moving from one station to another should make adequate arrange-

ments for the proper custody of the costly equipment lying with them
so that cases of this type do not recur.

The Committee are distressed to note that, due to defective
storage conditions, two aero engines (value Rs, 2:19 lakhs) which
were got over-hauled at a cost of Rs. 0-62 lakh got considerably dam-
aged. It is strange that the cases containing the engines were open-
ed in Jure, 1963. i.e, 18 months after the receipt by the unit and 8
months after the expiry of the period for which they had been given
storage treatment. The Committee feel that, if the officers concerned
had been a little mypore vigilant. this loss could have been avoided.

The Committee note that instructions have now been issued
that when, engines come in to Indian conditions, they should be
inspected within six months’ time, The Committee desire that, in ad-
dition to this, suitable instructions should be issued for proper storage
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under covered sheds of costly equipment like aero engines, so that
they are not exposed to rain.

The Committee find that, in ten cases, Courts of Inquiry had
to be reconstituted during the last three years and that in this case
alone there were two Courts of Inquiry. The Committee feel that
the system of constitution of Courts of Inquiry in Air Headquarters
requires a little more attention. They agree with the Secretary, Min-
istry of Defence, that when a Court of Inquiry is constituted the
points of reference should be properly and adequately spelt out. Fur-
ther the Courts of Inquiry should be constituted in time so that their
findings serve a useful purpose. The Committee hope that suitable
instructions will be issued by the Ministry of Defence in this regard.

The Committee regret to note that, due to lack of co-ordina-
tion, a jig and drill boring machine costing Rs. 3-8 lakhs has not been
put to use. The Committee feel that action for the provision of civil
works (including air-conditioning) should have been taken immedi-
ately the order for the purchase of the machine was placed. The
Comimittee hope that this lack of co-ordination 1egarding the under-
taking of civil works and the acquisition of machinery will be inves-
tigated and suitab'e remedial measures will be taken,

The Committee regret to note that, due to an inter-services
dispute, it took a period of about 34 years for the Government to de-
cide about the agency which would be responsible for the collection
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of rent from the oil company. The Comn¥'ttee desire that suitable in-
stryctions should be issued to avoid such inter-services disputes. In
case of doubt, a reference should be made to the Ministry of Defence,
without loss of time, for suitable instructions. The Committee would

also like to be informed of the recovery of dues trom the oil company
in question.
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